
IA)K SABDA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, March 25, 1977/Chaitra 4, 1899 (Saka) 

No.1 
11 A.M. 
1. Silence 

To mark \ e solemn occasion of the first sitting of the Sixth l.fJJ i;,i.' 
Members stol,d in silence for a short while. 

2. List 01 Members Elected to Lok Sabha 

Secretary-General laid on the Table a Book, presented to thE 
.- . the Chief Election Commissioner, containing the list of 1·' 
1\.~ted to the Lok Sabha at the General Election of 1977. 

" Panel of Chairmen 
I 

.. "'he Speaker pm tern announced that he had nominated thf 
Members on the Panel of Chairmen:--

(1) Shri Digvijaya Narain Singh 
(2) Gli1'; 'rr;Jib Chaudhuri 
~3) Shri K. Raghu Ramaiah 

4. Oath or Affirmation 
The Speaker pro t.em Shri D. N. Tiwary, having already'" r;. 
're the Vice-President acting as President, signed the Roll,' , 
'e conuner.ct'l11ent of the S1 tting and took his seat in the ;, If ... 

l.'hel'eafter, 497 Members made and subscribed the oath 0' 'f 
.J..> follows and took their seats in the House:-

241 in Hindi 
148 in English 
30 in Bengali 
29 in Tamil 
11 in Marathi 
10 in Punjabi 

5 P.M. 

7 in Urdu 
6 in Sanskrit 
5 in Oriya 
4 in Kannada 
4 in Telugu 
1 in Assamese and 
1 in Kashmiri 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 26th Mar~ 

1 
~VIG1PMD-LS 1··-2410 (D) LS-25-3-77- ·700, 

S. L. SHAli 
Secretary .~ '\ 

Sixth Lok Sabha
I Session (25/03/1977 to 07/04/1977)



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proct::edings] 

... 
Saturday, March 26, 1977/Ch.· :.I')~' 1899 (Saka) 

~ ~} No.2 

t· 

11 A.M. 
1. OATH OR AFFIRMATION 

Thirteen Member~ made and subscribed the oath or affil!":l') ~iS 
follows and took their seats in the House:-

6 in Hindi 
5 in English 
1 in Bengali and 
1 in Marathi 

2. MOTION FOR ELECTION OF SPEAKER 

Shri Morarji R. Desai moved the following motion:-
"That Shri N. Sanjiva Reddy, a member of this House ~.) " ,. 

as the Speaker of this House." 
Shri Y. B. Chavan seconded the motion. 
The motion was unanimously adopted and Shri N. Sanjiva '\\'~lL" .' .'~ 

chosen as the Speaker. 
Shri Morarji R. Desai and Shri Y. B. Chavan conducted Shl' . 

Reddy to the Chair. 
3. FELICITATIONS TO THE SPEAKE-R 

The following Members offered felicitations t,)~he Speak, .. ; ... 
(1) Shri MOl'arji R. Deslli 
(2) Shri Y. B. Chavan 
(3) Shri J agjivan Ram 
(4) Shri P. K. Deo 
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S'11, Y. B. Chavan, Jagjivan Ram,
G. M. Banatwalla, Shrimati P
GUlla, P K. Deo, Balbir Singh, S

ar and the Speaker, made references
ddin Ali Ahmed, President of India.
l moved by ~.-1\1Ioxarji R.--l)

2

(5)
)

(7)
(8)
(9)
'I )
( .1)

Tt

J. Mathew
_1ukherjee
valankar
~hi Krishnan

, Bq _ Pajanor
.•.ar .n Nayak
!!- ai Thambi

r rked the Members.

Secretary-

• expresses its profound sorrow at the
.osident of India, Shri Fakhruddin Ali
f to promote the high ideals of patri
ecularism and the service of humanity

.0 the memory of Shri Fakhruddin Ali
for a short while and the House was adj

11 half-an-hour after the Address by the
-esident on Monday, the 28th March, 1977)

S. L. SHAKD

r >

77-600.



LOK SABIIA 

BULLETIN-P AI T I 
[Brief Record of 'roccedings] 

Monday, March 28, 1977jChaitr;' 7, 1899 (Saka) 

No.3 
11.50 A.M. 
1. Oath or Affirmation 

Ten Members made and subscribed the oath or affirmation as follows 
and took their seats in the House:-

3 in Hindi 
2 in English 
2 in Bengali 
1 in Gujarati 
1 in Malayalam and 
1 in Urdu 

2. Copy of Address of the Vice-President Acting as President-Laid Oil 
the Table 

Secretary-General laid on the Table a copy of the Address by the 
Vice-President acting as President to both Houses of. Parliament assembl-
ed together on the 28th March. 1977. 

3. Obituary References 
The Speaker made references to the passing away of Shri Narasingha 

MalIa Deb. who was a Member of the Second Lok Sabha; Shri P. R. 
Kanavade PatH. who was a Member of the First Lok Sabha; Shri Nalla 
Ramchandra Patil. who was a Member rf the Second and Fourth Lok 
Sabha; Shri Sheo Narayan Fotedar. who NtiS a Member of the First Lok 
Sabha; Shri R. M. Hajarnavis. who was a Member of the Second. Third 
and Fourth Lok Sabha; Shri Ajit Prasad Jain. who was a Member of the 
Constituent Assembly. Provisional parliameJl~. First. Second and Third 
Lok Sabha; Shri Nemi Saran Jain, who was u ember of the Provisional 
Parliament and First Lok Sabha; Shri C. Chi'U bu, who was :1 Member 
of the Fourth and Fifth Lok Sabha; Shri F V. K. Sampath, who was a 
Member of the Second Lok Sabha; Shri U. ~.~. Dhebar. who was a Mem-
ber of the Third Lok Sabha; Shri T. H. Gavlt. who was a Member of the 
Fourth and Fifth Lok Sabha; and Shri A. K. GQpalan. who was a 
Member of the First. Second, Third, Fourth and Fifth Lok Sabha. 

>: Thereafter, Members stood in silence for a short while as a mark of 
'feet. 

[P.T.O. 
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... Papen Laid OIl the Table 
The following papers were laid on the Table-

(1) A copy each o~ the following Ordinances (Hindi and English 
versions), under article 123(2) (a) of the Constitut'ion:-
(i) The East Punjab Urban Rent Restriction (Chandigarh Am-

endment) Ordinance, 1976 (No. 14 of 1976) promulgated by 
the President on the 17th December, 1976. 

(ii) The Caltex (Acquisition of Shares of Caltex Oil Refining 
(India) Limited and of the Undertakings in India of Caltex 

(India) Limited, Ordinance, 1976 (No. 15 of 1977) promul-
gated by the President on the 30th December, 1976. 

(iii) The Food Corporations (Amendment) Ordinance. 1976 (No. 
16 of 1976) promulgated by the President on the 31st Decem-
ber, 1976. 

(iv) The Representation of the People (Amendment) Ordinance, 
- 1977 (No. 1 of 1977) promulgated by the President on the 

2nd February. 1977. 
(v) The Petroleum Pipelines (Acquisition o~ Right of User in 

Land) Amendment Ordinance. 1977 (No. 2 of 1977) promul-
gated by the President on the 3rd February. 1977. 

(vi) The Presidential and Vice-Presidential Electf.ons (Amend-
ment) Ordinance, 1971 (No.3 of 1977) promulgated. by the 
President on the 3rd February, 1977. 

(vii) The Disputed Elections (Prime Minister and Speaker) Ordi-
nance. 1977 (No. 4 of 1977) promulgated by the President 
on the 3rd February, 1977. 

(viii) The Government of Union Territories (Amendment) Ordi-
- nance. 1977 (No. 5 of 1977) promulgated by the President 

on the 7th Ferbruary. 1977. 
(ix) The Delhi Administration (Amendment) Ordinance. 1971 

(No.6 of 1977) promulgated by the President on the 7th 
February, 1977. -

(2) A copy each of -the following Proclamations (Hindi and Eng-
lish versions) under sub-clause (b) of clause (2) of article 352 
of the Constitution:-

.. ~i) Proclamation issued by the Vice-President actin2 ~s Presi-y \1 dent on the 21st March, 1977 under sub-clau<Je (a) of clause 
(2) of article 352 of the Constitution, revoking the Proclama-
tion of Emergency issued on the 25th June, 1975, published in 

~ 
Notification No. G.S.R. 117(E) in Gazette of India dated the 

. 21st March, 1977. 
'\. (it) Proclamation issued by the Vice-President acting as Presi-

dent on the 27th March. 1977 under sub-clause (a) of clause 
(2) of article 352 of the Constitution, revokin~ theProc1ama-
tion of Emergency issued on the 3rd December, 1971 •. pub-
lished in NotificatiQn No. G.S.R. 132(E) in Gazette of India 
dated the 27th March. 1977. 
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(3) A copy_ of the Compensation Tribunal ;Amendment) Order 
1977 (Hindi and English versions), pubhshed in Notifi.catio~ 
No. G.S.R. 71(E) dated the 9th February, 1977 issued under the 

• Defence and Internal Security of India Rules, 1971. 
(4) (i) A copy of the Defence and Internal Security of India 

(Amendment) Rules, 1976 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 396(E) dated the Uth June, 
1976, under section 35 of the Defence and Internal Security of 
India Act, 1971. 

(ii) A statement (Hindi and English versions) ~ivine: reasons 
for delay in laying the above Notification. 

(5) A copy of the Order of the President dated the 5th February, 
1977 issued under section 51 of the Government of Union 
Territories Act, 1963, extending the Pre'Sident's rule in Pondi-
cherry for a further period of one year cornmencinlZ from the 
28th March, 1977 published in Notification No. S.O. 149(E) in 
Gazette of India dated the 9th February, 1977. 

] 
5. Supplementary Demands for Grants (General)-1976.77 

Shri H. M. Patel presented a statement showing Supplementary De-
mands for Grants in respect of the Budget (General) for 1976-77. 

6. Supplementary Demands for Grants (Railways)-1976-77 . 
Shri Madhu Dandavate presented a statement showing Supplementary 

Demands for Grants in respect of the Budget (Railways) for 1976-77. 

7. Supplementary Demands for Grants (Tamil Nadu)-1976--77 
Shri H. M. Patel presented a stat1ement showing Supplementa,. Dc~.~· 

mands for Grants in res' ~t of the State of TaJT!" N,.tl1l to} !Z"i6.J77.· 

8. Supplemt;I.-I!;I.~" Demands for Grants (Nagaland)-1976-77 
Shri H. M. Patel presented a statement showinlZ Supplementary De-

mand'S for Grants in respect of the State of Nagaland for 1976-77. 

9. Supplementary Demands for Grants (Pondicherry)-1.976-77 
~ 
:~. j', Shri H. M. Patel presented a statement showinlZ Supplementary De-
"-,,nds for Grants in respect of the Union territory of Pondicherry for 
: .. v'6-77. 

Budget (Railways)-1977-78 
.'i Ma~~u Dandavate presented a statement of the estimated receipts 

, expenditl're of the Government of India for the year 1977-78 in res-
't of Railwa~·s. 

" The Budget (General)-1977-78 
~:t Shri H. M. Patel presented a statement of the estimated receipts and 
~expenditure of the Government of India for the year 1977-78. 

~ [P.T.O. 
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12. GoVenuDeat BiU-lntrodueed 
.The Finance Bill. 1977. 

13. The TamU Nadu Buclret-1977-78 
, Shri H. ~. Patel presented a statement of eBtim_ted receipt. and 

expenditure of the State of Tamil Nadu for the year 1977-78. 

1.4. The N.pJ8nd Bw:Iaet-l117.78 
Shri H. M. Patel laid on the Table a statement of eatimated receipts 
~ expenditure of the State of Nagaland for the year 1977-78 tole1her 
with his statement thereon. 

15. TIle PODdieherry Budret-1117-78 
Shri H. M. Patel laid on the Table a statement of estimated reeelpts 
~ expenditure of the UDion territory of Ponciicherry for the year 1977-· 
"nI together with his statement thereon. " 
1.10 P.M 

(Lok Sabha adjourned till 11 A.M. on Tuesday. the 29th March, 19'77). 

4 
GMGIPMRND-L.S. 1-2430 L.S.-28-3-T7-700. 

S. L. SKAKDHER. 
Secretary-General. 



/LOR SABRA· 

BULLETIN-PART I 
[Brief Record of Pr0Ceedings] 

Tuesday, March 29, 1977/Chaitra 8, 1899 (Saka) 

No.4, 
11 A.M. 
1. Oath or Aflirmation 
i Four Members made and subscribed the oath or affirmation as follows rna took their seats in tbe House:-

2 in Hindi 
1 in English arid 
1 in Kannada. 

2. Adjoununent Motion 
The Spea,ker gave his consent to the movinJ{ of adjournment motion 

given notice of by Dr. Karan Sin«h regarding the dilfsolution of the 
Jammu and Kashmir Legislative Assembly. 

Dr. Karan Singh then asked for leave of the House to the moving of 
the motion. The Speaker asked those Members who were in favour of 
leave being f!ranted to rise in their places. As not less than fifty Members 
. rose, the Speaker informed the House tha.t the leave was granted and 
directed that the motion be taken up at 5 P.M. 
3. Papers Laid on the Table 

The following papers were laid on the Table: - i 
(1) (i) A copy of the Proclamation (Hindi and EngHsh versions) 

dated the 16th December, 1976 issued by the President under 
article 356 of the Constitution in relation to the State of Orissa 
published in Notification No. G.S.R. 923 (E) in Gazette of India 
dated the 16th December, 1976 under article 356(3) of the ' 
Constitution. t 

I 

(ii) A ~opy of the Order (Hindi and English versions) dated the i 
16th December, 1976, made by the President in pursuance of \, 
sub-clause (i) of clause (c) of the above Proclamation, pub- \ 
lished. in Notification No. G.S.R. 924(E) in Gazette of India 1 
dated the 16th December, 1976. 

(iii) A copy of the Report dated the 13th December, 1976 of t.he 
Governor of Orissa to the ?resident (Hindi and Englilh .ver-
siol18) . 

[P.T.O. 
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(2) A copy of the Proclamation (Hindi and English versions), 
dated the 29th December, 1976 issued by the President under, 

. // clause (2) of article 356 of the Constitution revoking the Pro- " 
i /' clamation issued by him on the 16th December, 1976 in rela- \ 
V tion to the State of Orissa, published in Notification No. G.S.R. 

957 (E) in Gazette of India dated the 29th December, 1976, 
under article 356 (3) of the Constitution. 

(3) A copy of the Proclamation (Hindi and English versions) 
.' d,ated the 24th December, 1976 issued by the PrC!sident under 

/ 
clause (2) of article 356 of the Constitution revokmg the Pro-
clamation issued by him on the 12th March, 1976 in relation 
to the State of Gujarat, pUblished in Notification No. G.S.R. 
944 (E) in Gazette of IncUa dated the 24th December, 1976 
under article 356(3) of the Constitution. 

(4) A copy of Notification No. G.S.R. 868 (E) (Hindi and English 
versions) published in Gazette of India dated the 5th Novem-
ber, 1976 containing the Order of the Pres.dent relating to 
suspension of article 31 of the Constitution in relation to pro-
ceedings etc. under the Tamil Nadu Urban Land (Ceiling and 4 
Regulation) Act, 1976, for the period of operation of the Pro-
clamation of Emergency made under clause (1) of article 352 
of the Constitution on the 3rd December, 1971 and on the 25th 
June, 1975, under clause (3) of article 359 of the Constitution. 

(5) A copy each of the following Notifications (HincU and English 
versions) under sub-section (2) of section 8 read with sub-
section (3) of section 7 of the Customs Tariff Act, 1975:-

(i) G.S.R. 870(E) published in Gazette of India dated the 6th 
November, 1976 making certain amendment to the Second 
Schedule to the Customs Tariff Act, 1975. 

(ii) G.S.R. 877 (E) published in Gazette of India dated the 13th 
November, 1976 making certain amendment to the Second 
Schedule to the Customs Tariff Act, 1975. 

(iii) G.S.R. 13 (E) published in Gazette of India dated the l2.lh 
January, 1977 making certain amendment to the Second 
Schedule to the Customs Tariff Act, 1975. 

(6) A copy of Notification No. G.S.R. 14(E) (Hindi and English 
versions) published in Gazette of India dated the 12th January, 
1977, under section 159 of the Customs Act, 1962 toge-
ther with an explanatory memorandum. 

(7) A statement (Hindi and English versions) showing reasons 
for delay in laying the Annual Report'" of the United India 
Fi!e and General Insurance Company Limited Madras, lor the 
Fire and General Insurance Company Limited Madras for the 
of the said Company. " 

@(8) A copy of the Proclamation No. P-l/1977 dated the 27th March 
1977 issued by the Governor of Jammu and Kashmir unde; 
section 92 of the Constitution of Jammu and Kashmir publish-
ed in Jammu and Kashmir Government Gazette dated the 27th 
March, 1977. 

·The Report was laid on the Table on the 4th Novemb;;-i976 ---
@Laid at 5 P.M. • 

2 



.. Assent tn Bills 
(i) Secretary-General laid on lhe Table fol1owin~ five nills passed 

by the Houses of Parliament during the Eighteenth Session of Fifth 
Lok Sabha and assented to:-

(1) Appropriation (Railways) No. 4 Bill, 1976. 
(2) The Appropiration (Railways) No.5 Bill, 1976. 
(3) The Appropriation (No.7) Bill, 1976. 
(4) The Gujarat Appropriation (No.2) Bill, 1976. 
(5) The Pcmdicherry Appropriation (No.4) Bill, 1976. 

(ii) Secretary-General also laid on the Table copies, duly authenti-
cated by the Secretary-General of Rajya Sabha, of the following three 
Bills passed by the Houses of Parliament during the Eighteenth Session 
oC Fifth Lok Sabha and assented to:-

(1) The House of the People (Extension of Duration) . Amend-
ment Bill, 1976. 

(2) The Electricity (Supply) Amendment Bill, 1976. 
(3) The Constitution (Forty-second Amendment) Bill, 1976. 

"'*5. Panel of Ch'airmen I 
The Speaker announced that he had nominated tlu! following Mem- ': 

bl'rs on the Panel of Chairmen:- . 
(1) Shri DhirendI1anath Basu 
(2) Shri Tridib Chaudhuri 
(3) Miss Abha Maiti 
(4) Shri S. D. Patil 
(5) Shri M. Satyanarayan Rao 

_ (6). ~hri Dwarika Nath Tiwari 
6. The Budget (R.ailwaws)-1977-78 

The following items of business were taken up together: _ ) 
"'(i) General Discussion on the Budget (Railways) for 1977-78. 
"'(ii) Demands for Grants on Account Nos. 1 to 11, llA, 12 to 16, 

21 and 22 in respect of the Budget (Railways) for 1977-78. 
Forty-five cut motions [Nos. 1 to 45] to the Demands for Grants on 

Account in respect of the Budget (Rail~ays) for 1977-78, were moved. 
'l'he following Members took part in the combined debate:-

(1) Shri Samarendra Kundu 
(2) Shri T. A. Paj 

(3) Shri Samar Mukherjee 
(4) Dr. Subramaniam Swamy 

... ·Announcement made at 12.35 P.M. 
"'Discussed together. 

3 
[P.T.O. 



(5) Shri Mohd. Shaft Qureshi 
(6) Shri Shibban Lal Sakse~;a 
(7) Shri R. Mohanarangam 
(8) Shri D. N. Tiwary 
(9) Shri M. Kalyanasundaram 

(Lok Sabha ad;oumed at 1 P.M. and re-assembled at 2 P.M.) 

Shri Madhu Dandavate replied to the debate. 
All the cut motions moved to the Demands for Grants on Account 

in respect of the Budget (Railways) for 1977778, were ne-gatived. 
All the Demands for Grants on Account for the amounts shown under 

column 3 of the printed List of Demands for Grants on Account (Rail-
ways) for 1977-78, were voted in full. 
7: Government Bill-Introduced 

The Appropriation (Railways) Vote on Account Bill, 1977. 
8. Government BUI-Passed 

The AppropriatiO'l1. (Railways) Vote on Account BiLl. 1977 
The motion for consideration of the Bill was moved hy Shri Madhu 

r~ ndavate. 
The motion for consideration was adopted and clause·by-clause con-

sideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1. the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Madhu Danda-

vate. 
The motion was adopted and the Bill was passed. 

9. Supplementary Demands for Grants (RaUways)-lt76.77 
Supplementary Demands for Grants Nos. 3, 7 to 10, llA. 12, 14 to 16, 

18. Hi and 21 in respect of the Budget (Railways) for 1971;-77 for the 
amounts shown under colurrm 3 of the printed List of Supplementary 
Demands for Grants-Budget (Railways)-1976-77, were voted in full. 
10. Government Bill-Introduced 

The Appropriation (Railways) Bill, 1977. 
11. Government BiU-Palled 

The Appropriation (Rmilways) Bill, 1977 

'~e motion for consideration of the Bill was moved by Shri Madhu 
Danaavate. 

. The motion for consideration was adopted and clause-by-clause con-
Aderation of the Bill was taken uP. . 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

4 



) 
I 

The motion that the Bill be passed was moved by Shri Madhu 
Dandavate. 

The motion was adopted and the Bill was passed. 
12. The Bud,et (Geaeral)-1977-78 

The following items of business were taken up together:-
* (i) General Discussion on the Budget (General) for 1977-76. 
* (ii) Demands for Grants on Account Nos. 1 to 109 in respect of 

the Budget (General) for 1977-78. 

Thirty cut motions (Nos. 1 to 30) to the Demands for Gnlhts on 
Account· in respect of the Budget (General) for 1977-78 were moved. 

TIle folowing Members took part in the combined debate:-
(1) Shri· C. Subramaniam. 
(2) Shri R. K. Amin. 
(3) Shri Somnath Chatterjee. 
(4) Shri A. C. George. 
(5) Dr. Subramaniam Swamy. 
(6) Shri Aravinda Bala Pajanor (Speech unfinished). 

The discussion was interrupted by Adjournment Motion. 
13. Adjournment Motion 

At 5 P.M. Dr. Karan Singh moved the following motion:--
"That the House do now adjourn." 

The following Members took part in the debate:-
(1) Shri Madhu Limaye. 
(2) Shri C. M. Stephen. 
(3) Shrj K. S. Hagde. 
(4r Shri Abdul Ahad. 
(5) Shri Jyotirmoy Bosu. 
(6) Shri Mohd. Shaft Qureshi. 
(7) Shri Atal Bihari Vajpayee. 
(8) Shri Vasant Sathe. 
(9) Shri Shyamnandan Mishra. 

(10) Shrimati Akbar Jahan Begum. 
(11) Shri Charan Singh. 

Dr. Karan Singh replied to the debate. 
The motion was withdrawn by leave of the House. ________________ ~[~P.T~, -_ .. -_._-------- --

*Discussed together. 
5 



14. The Budpt (General)-1977.78 
Shri Aravinda Bala Pajanor resumed his speech on the combined dis-

cussion on (i) General DiSlC'US8ion on the Budget (General) for 1977-7H 
and (ii) Demands for Grants on Account in leSpect of lhe Budg.et 
(creneral) for 1~-78. 

The speech of Shri ,Pajanor was not concluded. 
The discussion was not concluded. 

7.46 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 30th March, 

1977). 

'.'.11 I '~-r 

I .,". 

I 
. , 

I " " 
;'1. t. ,:" .. ., , . , 

6 

S. L. SHAKDHER, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 30, 1977IChaitra 9,1899 (Saka) 

No.5 
11 A.M. 

," 1. Oath or AfBrmation 
., Four Members made and subscribed the oath or affirmation as follows 
,§ and took their seats in the House:-

3 in Hindi and ./ 
1 in English 

2. Paper laid OD the Table 
A copy of the Annual Report (Hindi and English versions) for the year 

1975.76 on the working and administration of the Companies Act, 1956, 
was laid on the Table under section 638 of the said Act. 
3. Call .... AttentiOD 

• Shri Jyotirmoy Bosu called the attention of the Minister of Law, Justice 
and Company Aftairs to the reported printin~ and numbering of dupUcate 
ballot papers in lakhs bv Government Press Alipur, Calcutta under the 
control of a senior IPS Officer. ' ~ 

The Minister of Law, Justice and Company Affairs made a statement 
in regard, thereto. I 
" The Bud.- (General)-1917-78 • ~ 

Combined discussion on the following items of business continued:-
.(1) General Discussion on the Budget (General) for 1977·78. -" 
·(ii) Demands for Gt-ants on Account Nos. 1 to 109 in respect of th~ 

Budget (General) for 1977-78 and the cut motions thereto moved 
on the 29th March, 1977. 

The following Members took part in the debate:- 1 
(1) Shri Aravinda Bala Pajanor 

. (2) Shri Kanwar Lal Gupta I' 
(3) Shri Sougata Roy 

.DiBCUSSed together. 

1 
[P.T.O. 



(4) Shri U grasen 
(5) Shri K. A. Rajan 
(6) Sbri Govinda Munda 
(7) Shri Charan Narzary 
(8) Shri Gev Mancharsha Awari 
(9) Shri Manohar Lal 

(Lok Sabhf' adjou.rned at 1 P.M. and re-assembled at 2.05 P.M.) 

(10) Shri,'p. G. Mavalankar 
(11) Shri Sarat Kumar Kar 
(l,2) Shri Larang Sai 
(13) Shri Bashir Ahmad 

Shri H. M. Patel repli~d to the debate. 
All the cut motions to the Demands for Grants on Account in respect 

of the Budget (General) for 1977-78. moved on the 29th March. 1977 
were negatived. 

All the Demands for Grants on Acount (both Revenue Account anc~ 
Capital Account) for the amounts Ehown under column 3 of the printed 
List of Demands for Grants on Account (General) for 1917-78 were 
voted in full. 
5. Government BiU-Introduced 

IThe Appropria.tion (Vote on Accounts) Bill, 1977 . 

•. Government BUI-Passed 
The Appropria.tion (Vote on Account) Bill, 1977. 
The motion for consideration of the Bill was moved by Shri H. M. 

Patel. 
The motion for consideration was adopted and c1ause-by-cIa~se leon,. 

sideration of the Bill was taken up. " , , . 
Clauses 2 to 4 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title Were a1soJ 

adopted. 

The motion that the Bill be passed was moved by Shri H. M. Patel. 
The motion was adopted and the Bill was passed. 

'I. Supplementary Demands for Grants (General)-l,976-77 
Supplementary Demands for Grants NOJ/2 to 4,6, 7. 9, 10, 12 to 14, 

19, to 21, 23. 24;, 26, 27, 29, 30, 32. 34. 36. 38 to 41, 43 to 52, 54 to 62, 64 to 
68, 71, 72, 76, 77, 79 to 81, 83, 88, 90, 92 to 94 and 96 to 99 in respect of 
the Budget (General) for 1976·77 (both Revenue Account and Capital 
Account) for the amounts shown under: colu~n 3 of the printed.. Ust of 
Suppl,mentary Demands for 'Grants (Gen11) for 1976·77 were voted 
irt fUll. 
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8. Government Bill-InU:oduced 
The .Appropriation Bill, 1977. 

9. G~vemm.ent Bill-Passed 
The AppropriatiOn Bill. 1977. 
The motion for consideration of the Bill was moved by Shri H. M. 

Patel. 
The motion for ·eonsideration was adopted and clause--by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1. the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri H. M. Patel. 
The motion was adopted and the Bill was passed. -V 

10. The Tamil Naclu Budget 
The following items of business were taken up together:-

** (i) General Discussion on the Budget for the State of Tami) 
Nadu for 1977-78 . 

•• (ii) Demands for Grants on Account Nos. 1 to 57 in respect of 
the Budget for the State of Tamil Nadu for 1977-78. 

The following Members took part in the combined debate:-
(1) Shri R. Venkataraman 
(2) Shri V. Dhandayuthapani 
(3) Shri V. Arunachalam 
(4) Shri O. V. Alagesan 
(5) Shri K. Mayathevar 
(6) Shri S. G. Murugaiyan 

Shri H. M. Patel rep1i~the debate. 
All the Demand" for Grants on Account (both Revenue Account and 

Capital Account) for the amounts shown under column 3 of the printed 
List of Demands, for Grants on Account (Tamil Nadu) for 1977-'78, were 
votedln full. 
11. Govel'lUDelit BU1-llltrodueed 

The Taml-il Nadu Appropriation (Vote on Account) Bi,ll. 1977. 
12. Government Bnt-Passed 

The Tamil Nadu Appropriation (Vote on Account) BnZ, 1977. 
.. Tpe motion for consideration of the j,11 was moved by Shri H. M. 
Patel. 

The motion for consideration was ado ted and clause-by-clause con-
sideration of the Bill was taken up. 

------------------------------."'Discussed together. 
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Clauses 2 and 3 and the Schedule were adopted. • 
Clause 1, the Enacting Formula and the Long Title were alia adopted. 
The motion that the Bill be passed was moved by Shr! H. M. Patel. 

,,; The motion was adopted and the Bill was passed. 

), .. ,' 

, 

13. Supplementary bemands for Grants (TamQ Nadu)-lt7,I-77 
Supplementary Demands for Grants Nos. 1 4" 6, 8, 9, 11 to US, 11 to 

20, 22 to 31, 33 to 39, 41 to 47 and 49 to 57 in respect of the Bud.2et for 
the State of Tamil Nadu for 1976-77 (both Revenue Account and Capital 
Account) for the amounts shown under column 3 of the printed LiSt of 
Supplemen~ Demands for Grants (Tamil Nadu) for 1976-77 were 
voted in full. 

14. Government Bill-Introduced 
The Tamil Nadu Appropriation Bill, 1977. 

15. Gogernment Bin-pasled 
The Tamil Nadu Appropriation Bill. 1977 

, The motion for consideration of the Bill was moved by Shri H. M. 
" Pare!. , ' 

The motion for consideration was adopted and clauae-by-clause con-
ideration of the Bill was taken up. 

Clauses 3 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title ~re also adopted. 
The motion that the Bill be passed was moved by Shri H. M. Patel. 
The motion was adopted and the Bill was passed. 

16. The Nagaiand Budget 
The following items of business were taken up tOiether:-

@(i) General Di'3cussion on the Budget for the State of Nagaland 
for 1977-78. 

@(ii) Demands for Grants on Account Nos. 1, 3 to 9 and 12 to 54 
in respect of the B~dget for the State of Nagaland for 19'77-78. 

The following Members took part in the combined debate:-
(1) Shri Annasahib P. Shinde 
(2) Shrimati Rano M. Shatza 
(3) Shri N. Tombi Singh 

Shri H. M. Patel replied to the debate. 
All the Demands for Grants on Account (both Revenue Accoun.t and 

Capital Account) for the amounts shown under column 3 of the printed 
List of Demands for Grants on Account (Nagaland) for 197'7-78 were 
voted in full. 

@Discussed together. 
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17. Government Bill-Introduced 
" The Nagaland Appropriation (Vote on Account) Bill, 1977. 

~ 18. Govenunent MI.-Passed 

I' 
The Naga.land Appropriation (Vote on Account) Bill, 1977. 
The motion for consideration of the Bill was moved by Shri H. M. 

Patel. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri H. M. Patel. 
The motion was adopted and the Bill was passed. 

19. Supplementary Demands for Grants (Nagaland)-197~77 
Supplementary Demands for Grants Nos. 5 to 9, 12, 15, 17 to 19, 24 to 

27, 30, 33, 36, 38. 42. 44, 47, 49 and 52 to ~ in respect 011 the Budget for 
the State of Nagaland for 1976-77, (both Revenue Account and Capital 
Account) for the amounts shown under column 3 of the printed List of 
Supplementary Demands for Grants (Nagaland) for 1976-77 were voted 
in full. 

20. Government BUt-Introduced 
The Nagaland (Appropriation) Bill, 1977. 

21. Govemm.ent BUI-Passed 
'The NagtJ.land (Appropriation) Bill, 1977. 

1 
The motion for consideration of the Bill was moved bv Shri H. M.d 

Patel. ,i" J 

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. Jt 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Fonnula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri H. M. Pa~. n 
The motion. was adopted and the Bill was passed. '7. 

The Pondieherry Bud,et : 
. The following items of business were taken up together:-

%(i) General Discussion on the Budget for the Union territory 0 
Pondicherry for 1977-78. 

% (U) Demands for Grants on Account Nos. 1 to 33 in respect ( 
the Budget for the Union territory of Pondicherry for 1977-'i· 

%Discussed together. 
[P.T.O 
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Shri Aravinda Bala Pajanor took part in the debate. 
Shri H. M. Patel replied to the debate. 
All the Demands for Grants on Account (both Revenue Accowlt and 

Capital Account) for the amounts shown under column 3 of the printed 
List of Demands for Grants on Account (Union Territory of Pondicherry) 
for 1977-78 were voted in full. 
23. Government Bll1-Introdu.eed 

The Pondicherry Appropriation (Vote on ACC01I.nt) Bil.~ 1977. 
24. Government Bi11-Passed 

The Pondicherry Appropriation (Vote on Account) Bill, 1977. 
The motion for consideration of the Bill was moved by Shri H. M. 

Patel. 
The motion for consideration was adopted and clause .. by-clause con-

i sideration of the Bill was taken up. 
I Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri H. M. Patel. 
The motion was adopted and the Bill was pass~. 

25. Suppl_tary Demands for Grants (Pondkherry)-1911-7'1 
Supplementary Demands for Grants Nos. 4, 6 to 8, 10" 14, 16 to 20. 23~ 

'27; 28; 31 and 32 in respect of the Budget for the Union territory of 
Pondicherry for 1976-77 (both Revenue Account and Capital Account) 

. for the amounts shown undEtt column 3 of the printed List of Supple-
entary Demands for Grants (Union Territory of Pondicherry) for Un6-

77 were voted in full. 
;!6. Government Bill-Introduced 

The Pondil::herry (Appropriation) Bill, 1977 . 
.(".n-verum.ent BiI~assed 
The·iIIttai~_(4, '1lT.,lI.-i.ation) Bill, 1977." .,'" 
The motion for consiueraU6h of the Bill was moved by.Jlu'i H. M. 

The motion for consideration was adopted and clause-oby-clause con-
•. i<iI .. ,.JU""," of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed wao; moved by Shri H. M. Patel. 
The motion was adopted and the Bill was passed. \ ~:" ' 

P.M. 
Sabha adjourned till 11 A.M. on Thursday, the 31st March, 1.'. 

• • .. '. 

6 
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LOK SABRA 

BULLETIN-PART t 

[Brief Record of Proceedings] 

Thursday, March 31, 19771Chaitra 10, 1899 (Saka) 

No. I ,11 A.M. 
~ 1. Papers I.id on t1le Table 

The following papers were laid on the Table:-
(1) A copy of the Cardamom (Amendment) Rules, 1976 (Hindi 

and English versions) published in Notification No. G.S.R. 
2898 in Gazette of India dated the 20th November, 1976, under 
sub-section (3) of section 33 of the Cardamom Act, 1965. 

(2) A copy each of the following Notifications (Hindi and Englisb 
versions) under section 17 of the General Insurance Business 
Nationalisation) Act, 1972:-

(i) The General Insurance (Rationalisation and Revision of Pay 
Scales and other Conditions of Service of Supervisory, 
Clerical and Subordinate Staff) Second Amendment Scheme, 
1976 published in Notification No. S.O. 4466 in Gazette of 
India dated the 27th November, 1976. 

(ii) The General Insurance (Rationalisation of Pay Scales and 
other Conditions of Service of Development Staft) Amend-
ment Scheme, 1976, published in Notitlcation No. 8.0. 
761(E) in Gazette of India dated the 1st December, 1976. 

(3) A copy of the Emergency Risks (Goods) IInsurance (Fifth Am-
endment) Scheme, 1976 (Hindi and EngliSh versions) published 
in Notification No. S.O. 792(E) in Gazette of India dated the 
14th December, 1976, under sub-section (6) of section 5 of the 
Emergency Risks (Goods) Insurance Act, 1971. 

(4) A copy of the Emergency Risks (Undertakings) Insurance 
(Sith Amendment) Scheme, 1976 (Hindi and English versions) 
published in Notification No. S.O. 793(E) in Gazette of India 
dated the 14th December, 1976, under sub-section (7) of 
section 3 of the Emergency Risks (Undertakings) Insurance 
Act, 1971. 

[P.T.O. 
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(5) A COPY' of the Annual Report (Hindi and English versions)'''f 
the Industrial Finance Corporation of India for the year ended ~ 
the 30th June, 1976 along with the statement ~howing the 
Assets and Liabilities and Profit and Loss Acount of the Cor-
poration, under sub-section (3) of section 35 of the IIndustrial 
Finance Corporation Act, 1948. 

(6) A copy of the Annual Report (Hindi and English versions) of 
the Industrial Development Bank of India together with the 
Audited. Accounts of the General Fund and the Development 
Assistance Fund for the year ended the 30th June, 1976, under 
sub-section (5) of section 18 and sub-section (5) of section 23 
of the Industrial Development Bank of India Act, 1964. 

2. Calling Attention , 
ShI'i Shyam Sunder Das called the attention of the Ministt! of Home 

Affairs, to the reported arrests made in connection with the alleged trans-
mission of important and classified information of economic and strategidJl!l.\ 
v~l~e to intelligence agencies of certain foreign countries through their ~ 
mlSSlons. 

The Minister of Home Affairs made a statement in regard thereto. 

3. Statements by Ministers 
(1) The Minister of Communcations made a statement on slime 

aspects of Postal and Telecommunicatio:ms Services. 

(2) The Minister of Railways laid on the Table a statement (Hindi and 
English versions) regarding derailment of 28Up Mangalore-Madras 
Express at Sevur sta.tion of Southern Railway on the 30th March, 1977. 

4. Matter under Rule 377 

Shri Shyamnandan Mishra raised matter regarding reports that in 
June, 1975 Proclamation of Emergency was issued without the advice/of 
Council of Ministers. <" 

The Minister of Home Affairs made a statement on the subject . 

. Government Bill-Passed 

The Fina.nce Bill, 1977 

The motion for consideration of the Bill was moved by Shri H. M. 
atel. 

The motion for consideration was adopted and clause-by-clause conal-
eration of the BUI was taken up. . 

Clauses 2 to 5 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by ShTi H. M. PateIr 

The motion was adopted and the Bill was passed. 
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#' . J.. Motion of Thanks OR the Address by the Viee-Preddeat ActiD, .. 
President 

Shri Karpoori Thakur moved the following motion:-
"That an Address be presented to the Vice-President acting as 

President in the following terms:-
'That the Members of Lok Sabha assembled in this Session are 

deeply grateful to the Vice-President acting as President for 
the Address which he has been pleased to deliver to both 

Houses of Parliament assembled to gether on the 28th March, 
1977.' " 

Shri K. S. Hegde seconded the motion. 
(Lok Sabha ~;ourned at 1 P.M. and re-assembled at 2 P.M.) 

Seventy-six amendments [Nos. 1 to 5, 26 to 91, 102" 103 and 160 to 162] 
were moved. 

The following Members took part in the debate:-
(1) Shri Y. B. Chavan 
(2) Shri Jagdish Prasad Mathur ./ 
(3) 8hrimati Ahilya P. Rangnekar 
(4) 8hri 8ushil Kumar Dhara 
(5) 8hri J. Rameshwar Rao 1-

(6) 8hri Yadvendra Dutt Dubey 
(7) Shri O. V. Alagesan 
(8) Shri Yamunla Prasad (Speech unfinished). 

The discussion was not concluded. 
6.01 P.M. 

(Lok Sabha. adjourned till 11 A.M. on Friday the 1st April, 1977). 

CORRIGENDA 

(1) In Bulletin Part I, dated March 29, 1977-
Page 2, paragraph 3 (7), line 4 

S. L. SHAKDHER, 
Secretary-General. 

for "Fire and General Insurance Company Limited, Madras. tor the" 
read "year 1974 and a Review by the Government on the working" 

(2) In Bulletin Part I, dated March 30, 1977-
Page 4, paragraph 13, line 1, 
for "1 4" read "1 to 4" 

3 
GMGJPMRND-LS 1-2510 LS-31-3-77-700. 



11 A.M. 

WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 1, 19771 Chaitra 11, 1899 (Saka) 

No.7 

J. Oath or Affirmation 
Three Members made and subscribed the oath as follows an0.-took their 

seats. in the House:-
2 in English and 
1 in Hindi 

2. Short Notice Question 
Short Notice Question No. 1 addressed to the Minister of Commen.'e and 

Civil Supplies and Cooperation regarding 'Reopening of Jute Mills in West 
Bengal' was orally answered and supplementaries were also answered 
thereon. 
3 •. Question of Privilege 

Shri Jyotirmoy Bosu sought to raise a question of privilege against Shri 
T. N. Kaul, the then Ambassador of India in U.S.A., for certain remarks 
made by him on television network in U.S.A. in July, 1975. ./ 

The Minister of External Affairs made a statement in regard thereto. 
The matter was held over. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers under sub-section (4) of 
section 3 of the Commissions of Inquiry Ac~, 1952:- \ ,/'" 1· (i) ~irst Report of the Sarkaria Commission set up to inquirf 

mto the allegations against the former Chief Minister and 
other Ministers of Tamil Nadu (Parts I and II). 

(ii) Memorandum of Action taken on the Report (Hindi and 
English versions). 

(iii) A statement (Hindi and English versions) explaining reasons 
for not laying simultaneously the Hindi version of the 
Report. 

1 
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(2) A copy of the Madras City Police (Amendment) Act, 1';)7 \\ 
(President's Act No. 39 of 1976) (Hindi and English versions) 
published in Gazette of India dated the 5th November, 1976, 
under sub-section (3) of section 3 of the Tamil Nadu State 
Legislature (Delegation of Powers) Act, 1976. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 141 of the Border 
Security Force Act, 1968:-

(i) S.O. 1l(E) published ill Gazette of India dated the 6th janu-
ary, 1977 containing Corrigendum to Notification No. S·O. 
429(E) dated the 24th June, 1976. 

(ii) S.O. 12(E) published in Gazette of India dated the 6th Janu-
ary, 1977 containing Corrigendum to Notification No. S.O. 
430(E) dated the 24th June, 1976 . 

. {4) A copy of the Central Industrial Security Force (Amendment) 
Rules, 1977 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 127 in Gazette of India dated the 29th Janu-
ary, 1977. under sub-section (3) of section 22 of the CentraJ 
Industrial Security Force Act, 1968. 

(5) A copy each of the following Notifications under sub-section (6) 
of section 3 of the Essential Commodities Act, 1955:-

(i) The Sugar (Price Determination for 1976-77 Production) Order, 
1976 (Hindi and English versi<?ns) published in Notification 
No. G.S.R 887(E) in Gazette of India dated the 19th Novem-
ber, 1976. 

(ii) G.S.R. 892(E) published in Gazette of India dated the 22nd 
November. 1976 containing Corrigendum to Notification No. 
G.S.R. 815 (E), dated the 24th September, 1976. 

(iii) G .S.R. 913 (E) (Hindi and English versions) published in 
Gazette of India dated the 9th December, 1976 containing 
Corrigendum to Notification No. G's.R. 542(E) dated lh..: 
27th October. 1975. 

(iv) G.S.R. 941 (E) (English version) and G.s.R. 942(E) (Hindi 
version) published in Gazette of India dated the 22nd Decem-
ber, 1976 containing Corrigenda to Notification No. G.S.R. 
887(E) dated the 19th November, 1976. 

(6) A. 'copy each of the f~lJowing Reports (Hindi and English ver-
sions) under sub-sectton (8) of section ] 0 of the Banktng 
Companies (Acquisition and Transfer of UtMWfllkings) Act, 
1970:- ." 

(i) Report on the work inA' and activities of the Central Bank of 
India for the year ended the 31st December, 1975 along with 
the Accounts and the Auditor's Report thereon. 

(it) Report on the working and activities of the Bank of India for 
the year ended the 31st December, 1975 along with the 
Accounts and the Auditor's Report thereon. 
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(iii) Report on the working and activities of the Punjab National 
Bank for the year ended the 31st December, 1975 along 
with the Accounts and the Auditor's Report thereon. 

(iv) Report on the working .and activities of the Bank of Baroda 
for the year ended the 31st December, 1975 along with tfte 
Accounts and the Auditor's Report thereon. 

(v) Report on the working and activities of the United Commer-
cial Bank for the year ended the 31st December, 1975 along 
with the Accou·nts and the Auditor's Report thereon. 

(vi) Report on the working and activities of the Canaca Bank for 
the year ended the 31st December, 1975 along with the 
Accounts and the Auditor's Report thereon. 

(yii) Report on the working and activities of the United Bank of 
Iadia for the year ended the 31st December, 1975 aillng 
with the Accounts and the Auditor's Report thereon. 

(viii) Report on the working and activities of the Dena Bank for 
the year ended the 31st December, 1975 along with the 
Accounts and the Auditor's Report thereon. 

(ix) Report on the working and activities of the Syndicate Bank 
for the year ended the 31st December, 1975 along with the 
Accounts and the Auditor's Report thereon. 

(x) Report on the working and activities of the Union Bank of 
India for the year ended the 31 st December, 1975 along witiJ 
the Accounts and the Auditor's Report thereon. 

(xi) Report on the working and activities of the Allahabad Bank 
for the year ended the 31st December, 1975 along with the 
Accounts and the Auditor's Report thereon. 

(xii) Report on the working and activities of the Indian Bank 
for the year eDded the 31st December, 1975 along with the 
Accounts and the Auditor's Report thereon. 

(xiii) Report on the working and activities of the Bank of Maha-
rasMra for the year ended the 31 st December. 1975 along 
with the Accounts and. the Auditor's Report thereon. 

(xiv) Report on the working' and activities of the Indian Ovelseas 
Bank for the year endl!d the 31st December, 1975 along with 
the Accounts and the Auditor's RePOI1 thereon. 

(7) A copy of the Annual Report (Hindi and English versions) of 
the Delhi Financial Corperation together with a statement of 
Asset'i and Liabilities, Profit and Loss Account PJld the Audi-
tor's Report for the year 1975-76 published in Notification 
No. F. 6111176-Fin.(G) in Delhi Gazette dated the 18th Nov-
ember. 1'976. undersub-scction (3) of !>'eCtion 38 of the State 
Financial Corporations Act. 1951. 

[P.T.O. 
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(8) A copy of the Notification No. S.O. 101 (Hindi and English vi( .. 
sions) published in Gazette of India dated the 8th January, 
1977, under sub-section (1) of section 28 of the Mines aud 
Minerals (Regulation and Development) Act, 1957. 

d. 

(9) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 14 of the Tamil Nadu 
Payment of Salaries Act, 1951 read with clause (c)(iv) of the 
Proclamation dated the 31st January, 1976 issued by the Presi-
dent in relation to the Slate of Tamil Nadu:-

(i) The Tamil Nadu Legislature (Free Transit by Railway) Rules, 
1975 published in Notification No. G.O.Ms. 3744 in Tamil 
Nadu Government Gazette dated the 29th November, 1975. 

(ii) The Tamil Nadu Legislators' Pension Rules, 1977 published 
in Notification No. O.O.M s. 250 in Tamil Nadu Govern-
ment Gazette dated the 2nd February, 1977. C 

(10) A stateme~t (Hindi and English versions) showing reasons fOJ i-: 
delay in laying the Notification mentioned at item (9) (i) above. 

( 11) A copy each of the following papers (Hinid and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

(i) Review by the Government on the working 'of the Richardson 
and Cruddas (1972) Limited, Bombay, for the year 1975-76. 

(ii) Annual Report of the Richardson and Cruddas ( 1972) 
Limited, Bombay, for the year 1975-76 along with the 
Audited Accounts and the comments of the Comptroller7and 
Auditor General thereon. v 

5. Statement Regarding Government Busbless 
The Minister of Parliamentary Affairs made a statement regarding Gov· 

ernment business for the week commencing the 4th April, 1977. 
6. Government BiU-ln.roduced ~ 

The Caltex [Acquisit!on of .shares of Caltex <?i1 R~fi~ing (I~dia) Lilllitec. /I' 
and of the undertakmgs ID India of Ca)tex (India) Limited] Bdl, 1977. C 
7. Statement Regarding Onlinan«:e-Laicl on the Table 

~n ex~lanatoty statement (Hindi pnd English versions) giving reasons 
for Immediate legislation by the Caltex [Acquisition of Shares of Caltex Oil 
R~fi~ing (Ind~a) Limited and of the Undertakings in India of Caltex (India) 
LJmlted] Ordmance, 1976, was laid on the Table. 

. -
8. Motion for Election of Deputy Speaker 

Shri Y. B. Chavan moved the following motion:-
"That Shri Godey Murahari, a member of this House, be chosen -; 

the Deputy Speaker of this House." _ ~ 
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,-\ 
Shri Ravindra Varma seconded the motion. / • 
The motion was unanimously adopted and Shri Godey Murahari was 

chosen as the Deputy Speaker. /' 

9. Felicitations to the Deputy Speaker 
TIle following Members offered felicitations to the Deputy Speaker:-

(1) Shri Morarji R. Desai 
(2) Shri Y. B. Chavan ) 
(3) Shri Samar Mukherjee 
(4) Shrimati Parvathi K~ishnan / 
(5) Shri Ebrahim Sulaiman Sait 
( 6) The Speaker 

The Deputy Speaker in reply thanked the Speaker and the Members. 

10. Motioo of Thaok.4i on the Address by the Vice-President Actlug as 
President 
iDiscussion on the following motion moved by Shri Karpoori Thakur 

and seconded by Shri K. S. Hegde and the amendments thereto moved on 
the 31st March, 1977, continued:- ..../ 

"That an Address be presented to the Vice-President acting as 
President in the following terrns:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the Vice-President acting as Presi:1ent 
for the Address which he has been pleased to deliver to 
both Houses of Parliament assembled together on the 28th 
March, 1977.'" ) 

The following Member took part in the debate:-
( 1) Shri Yamuna Prasad 
(2) Shri K. Lakknppa 
(3) Shrirnati Mrinal Keshav Gore J' 

(Lok Sabha adjourned at 1.05 P.M. and re-assembled at 2.05 P.M.) 
(4) Shri Raj Narain 

The discussion was not concluded. 

*11. Statement by Minister J 

The Minister of Parliamentary Affairs and Labour made a statement 
regar~ing the question of fixation of interim rates of wages in respect of 
Working Journalists and Non-journalist Newspaper Employees. 

"'Made at 2.05 P.M. 

rp.T.O. 
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12. Private Member's ResolutiOll-WltlHllMnl 
Shri Kanwar Lal Gupta moved the following Resolution:-

"This House calls upon the Government to immediately appoint a 
high powered Committee consisting of some members of P.lf-
liament, Judges and eminent public men to go into the ques-
tion of Joint deliberate conspiracy by the erstwhile Govern-
ment of India, Maruti Ltd. and its allied concerns and Shri 
Bansi Lal (fonner Chief Minister of Haryana and former 
Defence Minister of India) against the country and the people 
such as Maruti and Nagurwala Scandals and numerous illegali-
ties committed by Shri Bansi Lal and submit the report to the 
Government within three months." 

[During his speech, Shri Kanwar Lal Gupta laid on the Table u copy 
each of (i) Memorandum to the President of India which had been sub-
mitted by the Haryana Legislators regarding the charges against Shfi-
Bansi Lal, the then Chief Minister of Haryana and his Cabinet Colleagues-
and (ii) letter dated 24-2-1972 from Shri Bhagwat Dayal Sharma, M.P.j. 
to Shri V. V. Giri. President of India]. v,~ . , 

Two amendments to the Resolution were moved by Sarvashri HukamdeQ 
Narain Yadav and Madhu Limaye. 

The following Members took part in the debate:-
( 1) Shri Vasant Sathe 
(2) Shri Madhu Limaye 
(3) Shri C. M. Stephen 
( 4) Chaudhuri Charan Singh 
(5) Shri Kanwar Lal Gupta (by way of reply). 

The amendment mo-ted by Shri Hukamdeo Narain Yadav was 
drawn by leave of the House. 

The amendment moved by Shri Madhu Limaye was negatived. 
The Resolution was withdrawn by leave of the House. 

13. PrIvate Members Resolution-Under Consideration. 
Shri Jyotirmoy Bosu moved the follOWing Resolution:-

with--

.-~. 

"This House calls upon the Government to forthwith constitute 
a· high powered Parliamentary body to probe into the alleged 
misdeed~, malpractices and atrocities committed by Cen~ral 
Government and Stare Governments between 25-6-1975 and 
20-3-1977 when the internal emergency was in force." 

His speech was not concluded. 
5.52 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 4th April, 1977). 
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S. L. SHAKDHER, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Pt"oceedings] 

Monday, April 4, 1977IChaitra 14, 1899 (Saka) 

No_ 8 
11 A.M. 
1. Oath or Affirmation 

Four Members made and subscribed the oath or affirmation as follows 
and took their seats in the House:-

2 in English and 

2 in Hindi 

2. Short Notice Question 
Short Notice Question No. 2 ~ddrcssed to the Minister of Commerce 

and Civil Supplies and Cooperation regarding 'Performance of Tea Cor-
poration of India upto middle of March, 1977' was orally answered and 
supplementaries were also answered thereon. 

3. StatemeDt by Minister 
The Minister of Parliamentary Affairs made a statement regarding (i) 

time of sitting of the House today and (ii) sitting of the House if neces..~ry 
on Thursday, the 7th ApriJ, 1977 for the transaction of Government busi-
ness. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619 A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Modern Bake-
'Ties (India) Limited, New Delhi, for the year 1975-76. 

(ii) Annual Report of the Modern Bakeries (India) Limited, 1'Iew 
Delhi for the year 1975-76 along with the Audited Accounts 
and the comments of the Comptroller and Auditor G~neral 
thereon. 

fP.T.C. 
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(2) A copy each of the following papers (Hindi and English ''<If_ 
sions) under sub-section (1) of section 619A of the Compala.":s 
Act. 1956:-

(i) Annual Report of the Hindustan Housing Factory Limited, 
New Delhi, for the year 1975-76 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(ii) Review by the Government on the working of the Hindustan 
Housing Factory Limited, New Delhi, for the year 1975-76. 

(iii) Annual Report of the National Buildings Construction Cor-
poration Limited, New Delhi, for the year 1975-76 along 
with the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(iv) Review by the Government on the above report. 
(3) A copy each of the following papers (Hindi and English ver-~\ 

sions):- ~ 
(i) Statement on the amendment of Capital Clause 'V' of the 

Memorandum of Association of the National Buildings Cons· 
truction Corporation Limited, New Delhi. 

(ii) Statement on the amendment of Article 5 of the Articles of 
Association of the National Buildings Construction Corpora-
tion Limited, New Delhi. 

(iii) Explanatory Statement under section 173 of the Companje~ 
Act, 1956 giving details of amendments in items (i) and (ii) 
above. 

(4) A copy each of the following Notifications under sub-section (2) 
of section 123 of the Tamil Nadu Town and Country Planning 
Act, 1971:-

(i) The Preparation, Publication and Sanction of Detailed Deve-
lopment Plan (Madras Metropolitan Planning Area) Rules 
published in Notification No. G.O·Ms. 1853 in Tamil Nadu 
Government Gazette dated the 5th November, 1975. .~Ij 

(ii) G.O.Ms. 1877 published in Tamil Nadu Government Gazette ~ 
dated the 26th November, 1975. 

(iii) The Tamil Nadu Towll and Country Planning Board (Con-
duct of Meetings) Rules, 1971 published in Notification No. 
G.O. Ms. 423 in Tamil Nadu Government Gazette dated the 
21st April. 1976. 

(iv) The Tamil Nadu Town and Country Planning and Develop-
ment Fund Rules, 1976 published in Notification No. G.O·Ms. 
2486 in Tamil Nadu Government Gazette dated the 26lh 
January, 1977. 

(v) The Ta~il Nadu Town and Country Planning Board (Term 
of OffIce of. and Removal of Member and Filling Casual 
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Vacancies) Rules, 1976 published in Notification No. G.O.Ms 
2572 in Tamil Nadu Government Gazette dated the 9th 
February, 1977. 

(5) A statement (Hindi and Englisb versions) explaining reasons 
for not laying the Hindi versions of the Notifications mentione<' 
at item (4) above. 

(6) A copy each of the following Notifications (Hindi and English 
versions), under sub-section (3) of section 26 of the Delhi 
Urb~n Art Commission Act, ] 973:-

(i) The Delhi Urban Art Commission (Accounts) Rules, 1970, 
published in Notification No. G.S.R. 31 in Gazette of India 
dated the Ist January, 1977. 

(ii) The Delhi Urban Art Commission (Submission of Annual 
Report) Amendment Rules, 1977 published in Notification 
No. G.S.R. 182 in Gazette of India dated the 5th February, 
]977. 

(7) A copy of the Audit Report (Hindi and English versions) on the 
accounts of the Central Roard for Prevention and Control of 
Water Pollution, for the year 1975-76, under sub-section (6) 
of section 40 of the Water (Prevention and Control of Pollu-
tion) Act, 1974. 

(8) A copy of the Annual Administration Report (Hindi and English 
versions) of the Delhi Development Authority, for the year 
1975-76, under section 26 of the Delhi Development Act, 1957. 

(9) (a) A copy of the Audit Report (Hindi and English versions) on 
the accounts of the National Council of Education Research and 
Training for the year 1973-74. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the above report. 

( 10) A copy each of the following Notifications under sub-section (3) 
of section 54 of the Tamil Nadu Prohibition Act, 1937 read 
with clause (c)(iv) of the Proclamation dated the 31st January, 
1976 issued by the President in relation to the State of Tamtl 
Nadu:-

(i) G.O.Ms 299 publisheuin Tamil Nadu Government Gazette 
dated the 20th October, 1976 making certain amendments 
to the Madras Denatured Spirit, Methyl Alcohol and Varnish 
(French' Polish) Rules, 1959. 

(ii) G.O.Ms. 302 published in Tamil Nadu Government Gazette 
dated the 27th October, 1976 making certain amendment to 
the Madras Denatured Spirit, Methyl Alcohol and Varnish 
(French Polish) Rules, 1959. 

rp.T.O. 
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(iii) G·O.Ms. 303 publisbed in Tamil Nadu Government Gazette,", 
dated the 27th October, 1976 making certain amendments' ): 
to the Madras Distiliery Rules, 1960. 

(iv) G.O.Ms. 304 published in Tamil Nadu Government Gazette 
dated the 3rd November, 1976 making certain amendment~ 
to the Madras Liquor (Licence and Permit) Rules, 1960. 

(v) G.O.Ms. 314 published in Tamil Nadu Government Gazette 
dated the 3rd November, J 976 making certain amendment~ 
to the Madras Liquor (Licence and Permit) Rules, 19bO. 

(vi) G.O.Ms. 319 published in Tamil Nadu Government Gazette 
dated the 10th November. 1976 making certain amendment 
to the Madras Denatured Spirit, Methyl Alcohol and Varnish 
(French Polish) Rules, 1959. 

(vii) G·O.Ms. 322 published In Tamil Nadu Government Gazett~ 
dated the 10th November, 1976, making certain amendment 
to the Madras Liquor (Licence and Permit) Rules, 1960. 

(viii) G.O.Ms. 22 published in Tamil Nadu Government (jazette 
dated the 9th February, 1977 making certain amendments 
to the Madras Liquor (Licence and Permit) Rules, 1960. 

(ix) G.O.Ms. 45 published in Tamil Nadu Government Gazette 
dated the 9th March, 1977 making certain amendment tet 
the Madras Denatured Spirit, Methyl Alcohol and Varnish 
(French Polish) Rules, 1959. 

( 1 ]) A statement (Hindi and English versions) explaining reasons for 
not laying Hindi versions of the Notifications mentioned at 
item (3) above. 

( 12) (i) A copy of the Annual Report (Hindi version)· of the Indian 
Institute of Technology, Delhi, for the year 1975-76. 

(ii) Review (Hindi and Englhh versions) by Government 011 the 
above report. 

( ] 3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section ] 5A of the Indian 
Museum Act, ] 910:-

(i) The Indian Museum Recruitment Rules. 1977 published in 
Notification No. G.S.R. 194 in Gazette of India datcu the 
12th February, 1977. 

(ii) The Indian Museum (Amendment) Rules, 1977 published jn 
Notification No. G.S.R. 957 in Gazette of India dated the 
J 9th March, 1977. 

(14) A copy of the Annual Report (Hindi and English versions) of 
the University Grants Commission for the year 1975-76. under 
section 18 of the University Grants Commission Act, 1956. 

*The Report (English version) was laid on the Table on the 3rd Nov-
ember, 1976. 
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I. 5 

I S. Calling Attention 
Shrimati Parvathi Krishnan called the attention of the Prime Minister 

to the news item appearing in the Times of India dated the 31st March, 
1977 attributing statements alleged to have been made by him regarding 
women as Prime Ministers and levelling derogatory and unseemly remarks 
about them. 

The Prime Minister made a statement in regard thereto. 

6. Government BDI--Introduced 
The Petroleum Pipelines (Acquisition of Rights of User in Land) Amend. 

ment Bill. 1977 
The motion for leave to introduce the Bill moved by Shri Biju Patnaik 

yas opposed. The motion was adopted and the Bill was introduced. -

\. .~. Statement Regarding Ordinance-Laid on the Table 
An explanatory statement (Hindi and English versions) giving reasons 

for immediate legislation by the Petroleum Pipelines (Acquisition of Right· 
of User in Land) Amendment Ordinance, 1977. was laid on the Table. 

8. Govemment Bill-lDtroduced 
rhe East Punjab Urban Rent Restriction (Chandigarh Amendment) 

Bill, 1977 

9. Statement Regarding Ordinan~Laid on the Table 
An explanatory statement (Hindi and English versions) giving reasons 

for immediate legislation by the East Punjab Urban Rent Restriction 
(Chandigarh Amendment) Ordinance. 1976, was laid on the Table. 

10. Govemment BIlk-Introduced 
(1) The Prevention of Publication of Objectionable Matter (Repeal) 

Bill, 1977 . 
..... , (2) The Parliamentary Proceedings (Protection of Publication) ijill. 
~77. 

~ 11. Motion of Thanks on the Address by :he Vice-President Acting as -
( President 
t Discussion on the following motion moved by Shri Kal'poori Thakur 
; and seconded by Sbri K. S. Hegde and the amendments thereto moved on 
: the 31st March. 1977, continued:-

"That an Address be presented to the Vice-President acting as 
President in the following terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the Vice-President acting as President for 
the Address which he has been pleased to deliver to both 
Houses of Parliament assembled together on the 28th Maf'ch, 
1977·' " 
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The following Members took part in the debate:-
(1) Shri H. V. Kamath 
(2) Shri Nathuram Mirdha 
( 3) Shri Balbir Singh 
( 4) Shri Yagya Datt 
(5) Dr. Henry Austin ./ 

(Lok Sabha adjourned 'It 1.05 P.M. and re.assembled at 2 P.M.) 
(6) Shri Ram Jethmalani 
(7) Shri p. K. Kodiyan 
(8) Shri Laxmi Narain Nayak 
(9) Shri Faleiro Eduardo Mnrtinho 

( 10) Shri George Fernandes 
( II) Shri Bedabrata Barua 
(12) Shri Shibban Lal Saksena 
(13) Shri S. D. Somasundaram 
(14) Shri Sakti Kumar Sarkar 
(15) Dr. Baldev Parkash -----
(16) Shri C. M. Stephen 
( 17) Shri Asoke Krishna Dutt 
(18) Shri M. Ram Gooal Reddy 
(19) Shri Rarnji Lal Suman 
(20) Prof. Dilip Chakravarty 
(21) Shri Kumari Ananthan 
(22) Shri B. K. Nair 
(23) Shri C. N. Visvanathan 

The discussion was not concluded. 

7.40 P.M. 
"".-

(l,ok Sabha adjourned till 11 A.M. on Tuesday. the 5th April. 1977). ~ 

S. L. SHAKDHER. 
Secretary-General. 

GHGIPND-LS 1-26 LS-4-4-77-700. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of ProceediDls] 

Tuesday, April 5, 1977/Chaitra 15, 1899 (Saka) 

Ne. 9 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 1-5 were orally answered. Replies to r. 
roaining questions were laid on the Table. 

Z; 1:Tnstarrcd Questions 
Replies to Unstarred Questions Nos. 1-50 were laid \)D the Tab'-

3. Papers laid on the Table 
The following papers were. laid on the Table:-

(1) A copy of. the Bulllnah. Shell (Acquisition of Undertakings in 
India) (Administration of Fund) Rules, 1976 (Hindi and Eng-
lish versigns} puDlisbed in Notification No. G.S.R. 945(E) in 
Gazette of, India dated the 24th December, 1976 UDder sub-
~on (2) o£ section 20 of. the Burmah Shell (Acquisition of 
Unaertakings in India) Act, 1976. 

(2) A copy of Notification No. G.S.R. 94.(E) (Hindi and Bngulft 
versions) published in Gazette of India, dated the 28th.February, 
1977, under sub.section (6) of section 3 of the Essential Com-
modities. Act, 1955. 

(3) A copy of the Oil and Natural Gas Commission (Amendment) 
Rules. 19'76 (Hindi and English versions) p.ubUshsd in Notift-
cation No. G:S.R. 46 in Gazette of India dated the 8th January, 
19'77, under sub-section (3) ot section 31 of the Oil and Natural 
Gas Commission Act, 1959. 

(4) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) Review (Hindi and English versions) by the Govemment on 
the wotking of the Indian Oil Corporation Limited, Bombay, 
for the year 1975-76. 

(ii) Annual Report (Hindi and English versions) of the Indian 
Oil Corporation Limited, Bombay, for the year 1975-76 along 
with the Audited Accounts and the comments of the Comp-
troller. and Auditor General thereon. 

[p.T.O. 
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(5) (i) Review (Hindi and English version~) by ~~ Government' 
on the working of th~ Madras RefinerIes limIted. Manah. 
Madras, for the year ending 30th June, 1976. 

(ii) Annual Report (Hindi and English versions) of the Madras 
Refineries Limited, Manali, Madras, for the year ending the 
30th June, 1976 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(6) (i) Review (Hindi and English versions) by the Government 
on the working of the Engineers India Limited, New Delhi, for 
the year 1975-76. 

(ii) Annual Report (Hindi and English versions) of the Engineers 
India Limited, New Delhi, for the year 1975-76 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(7) (i) Review (Hindi version) by the Government on the work-
ing ofi the Hindustan Petroleum Corporation Limited. Bombay. 
for the year 1975. 

(ii) Annual Report (Hindi version) of the Hindustan Petroleum 
Corporation Limited, Bombay, for the year 1975 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(8) A statement showing reasons for delay in laying the papers 
mentioned at item No. (7) above. 

(9) (i) A copy of the Annual Report toge1lher with the Audited 
Accounts (Hindi and Enillsh versiona) of the Oil Industry 
Development Board, New Delhi, for the year 1975-76, under 
su1>section (4) of section 20 ot the 011 Industry Development 
Act, 1974 read with rule 29(2) (e) of the Oil Industry Develop-
ment Rules, 1975. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the above Report. 

(10) A copy of the Madras Citv Municipal Corporati'.)n (Second 
Amendment) Act, 1976 (President's Act No. 42 of 1976) (Hindi 
and English versions) published in Gazette of India dated the 
29th November, 1976, under sub-section (3) of section 3 of the 
Tamil Nadu State Legislature (Delegation of Powers) Act, 1976. 

(11) A copy each of the following Notifications under section 304 
of the Tamil Nadu District Municipalities Act, 1920 read with 
clause (c) (iv) of the Proclamation dated the 31st January, 
1976 issued by the President in relation to the StHte of Tamil 
Nadu:-

(i) G.O. Ms No. 11171 published in Tamil Nadu GOVerD1.11e'Dt 
Gazette dated the 30th June. 1976. 

(ii) G.O. Ms. No. 1731 published in Tamil Nadu Government 
Gazette dated the 15th September, 1976. 

(iii) G.O. Ms No. 2194 published in Tamil Nadu Government 
Gazette dated the 17th November, 1976. 
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(12) Three stat.ements (Hindi and English versions) =ning 
reasons for not laying the Hindi versions of the no tioDII 
mentioned at (11) above. 

(13) A copy each of the following Notifications under section 432 of 
the Madurai City Municipal Corporation Act, 1971 read with 
clause {c) (iv) ot the Proclamation dated the 31st January, 1976 
issued. by the President m relation to the State of Tamil 
Nadu:-

(i) The Rules for Election of Mayor and Deputv Mayor of the 
Corporation of Madurai, published in Notification No. G.O. 
Ms. 379 in Tamil Nadu Government Gazette dated the 24th 
March, 1976. 

(ii) The Rules relating to the adjudication of disputes on elec-
tions of Councillors, Mayor or Deputy Mayor of Madurai City 
Mun.icipal Corporation., published in Noti&ation No. G.O. 
Ms 1730 in Tamil Nadu Government Gazette dated the 15th 
September, 1976. 

(14) Two statements (Hindi and English versions) explaininJZ rea-
sons for not laying the Hindi versions pf notifications mention-
ed at (13) above. 

(15) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 642 of the Companies 
Act, 1956:-

(i) The Trustees (Declaration of Holdings of Shares and 
Debentures) (Amendment) Rules, 1976 published in Notifica-
tion No. G.S.R. 37 in Gazette of India dated the 1st January, 
1977. 

(ii) The Companies (Secretary's Qualifications) Amendment 
Rules, 1977 published in Notification No. G.S.R. 185 in Gazet-
te of India dated the 5th February, 1977. 

(16) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 67 of the Monopolies 
and Restrictive Trade Practices Act, 1969:-

(i) The Monopolies and Restrictive Trade Practices Commission 
(Recruitment and Conditions of Service Of Registrar, Joint 
Registrar, Deputy Registrar and Assistant Registrar of Res· 
trictive Trade Agreements) Rules, 1976, published in Noti-
fication No. G.S.R. 1615 in Gazette of India dated the 20th 
November, 1976. 

(ii) The Monopolies and Restrictive Trade Practices Commission 
(Recruitment of Members of Staff) Amendment Rules, 1977 
published in Notification No. G.S.R. 95(E) in Gazette of India 
dated the 28th February, 1977 

(17) A copy of the Disputed Elections (Prime Minister and Speaker) 
Rules, 1977 (Hindi and English versions) published in Notifica-
tion No. S.O. 246(E) in Gazette of India dated the 9th March, 
1977, under sub-section (3) 'Of section 33 of the Disputed Elec-
tions (Prime Minister and Speaker) Ordinance, 1977. 

[P.T.O. 
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·(18) .(~) A copy.of NDtificationNo .. G.O.Ms.2328 published in Tamil 
Nadu Government Gazette dated the 8th December. 1976. undera 
sub-section (3) of section 8 of the Hindu Marriage Act, 1955 rea~ 
with clause (c) Uv) of the ~oclamation dated the 31st January, 
19'16 iJAed by the President iDnJation to tDe State of Tamil 
Nadu. 

(b) A statement (Hindi and English versions) explaining reasons 
for not laying the Hindi version of the above ·Notification. 

(19) A copy of the D.elimitation of Council Constituencies (Uttar 
Pradesh) Amendment Order, 19'76 (HJndl and ~h versions) 
published in Notification No. G.S.R. 875(E) in Gazette of Ind1a 
dated the 11th November, 1976, under sub-Section (3) of sectte 
13 of the 'Repneaentation of People Act,1950. 

(20.) A copy each of the following Notifications (Hindi and English 
. versions) under Bu1>section (3) of sectioo 161 of the Represen-

tation of the People Act. 1951:-
(i) The Conduct of Elections (Second Amendment) Rules, 1976 

published in Notification No. S.O. 795(E) in Gazette of India 
dated the 14th December, 1976. 

(ii) The Conduct of Parl.iamentary Elections (Sikkim) Rules, 
1977 published in Notification No. S.O. 4.5(E). in Gazette of 
India dated the 25th January, 1977. 

(21) A copy of the Registration of Elections (Amendment) Rules, 
1977 published in Notification No., S,O. 35(E), jn Gn7ctte of 
India dated the 21st January, 1977, under sub-section (3) of 
section 28 of the Representation of People Act, 1950. 

(22) (a) A COpy of the Kerala Small Industries and Development 
Promotion Corporation Amalgamation Order, 1977, published in 
Notification No. 8.0. 241 (E) in Gazette of India elated the lSt1a 
March, 1977. under su1>section (5) of section 396 of the C0m-
panies Act. 1956. 

(b) A statement explaining reasons for not laying simultaneously 
the Hindi version of the above Notification. 

(23) A copy each of the following papers under section 62 of the 
Monopolies and Restrictive Trane Practices Act, 1969:-

(i) Report (Hindi version) pertaining to the execution of the 
provisions of the Monopolies and Restrictive Trade Practices 
Act, 1969, for the period from 1st January to 31st December, 
1974. 

(ii) Report pertaining to the execution of the provisions of the 
MonopoUes and Restrictive Trade Practices Act, 1969, for the 
period from 1st January to 31st December, 1975. 

(24) A statement (Hindi and English versions) explaining the 
reasons for not laying simultaneously the Hindi ve"Rion of 
the Report mentioned at item No. 23 (Ii) above. 

(25) A copy of the Delimitation of Parliamentary and Assembly 
Constituencies Order. 1976 (Hindi and English versions), under 
sub-section (2) of section 8 of the Representation of the People 
Act, 1950. 



·(26) A copy each of the following Notifications (Hindi and English 
versions) issued. under section 47 of the Indian Railways Act, 
1890:-

(i) The Railways Red Tariff (Ninth Amendment) Rules, una 
published in Notification No. G.S.R. 1640 in Gazette of India 
dated the 20th November, 1976. 

(ii) The Railways Red Tariff (Tenth Amendment) 'Rules, 1976 
published in Notification No. G.S.R. 1641 in Gazette of India 
dated the 20th November, 1976. 

(iii) The Railways Red Tariff (Eleventh Ament\ment) Rules, 
1976 published in Notification No. 3735 in Gazette of India 
dated the 11th December, 1976. 

(iv) The Open Lines (Railways in India) General (Amendment) 
Rules, 1976 published in Notification No. G$R. 112 in Gaze-
tte of India dated the 22nd January, 1977. 

(v) The Railway Passengers (Cancellation of Tickets and Refund 
of Fares) Rules, 1976 published in Notification No. S.O. 346 
in Gazette of India dated the 22nd January, 1977. 

(27) A copy of Notification No. S.O. 264 (Hindi and English ver-
sions) published in Gazette of India dated the 21st January, 
1977, issued under sub-section (2) of section 568 of the Indian 
Railways Act, 1890. 

(28) A copy of the Railway Rates Tribunal (Amendment) Rules, 
1977 (Hindi and English versions) published in Notification 
No. G.S.R. 272 in Gazette of [ndia dated the 26th February, 
1977, issued under sub-section (1) of section 44 of the !Indian 
Railways Act, 1890. 

(29) A copy of the Report (Hindi and English versions) on the pro-
gress made in the intake of Scheduled Castes and Scheduled 
Tribes against vacancies reserved for them in recruitment and 
promotion categories on the Railways for the half year ending 
the 31st March, 1976. 

(30) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(1) (i) Review (Hindi and English versions) by the Govern-
ment on the working of the Bharat Aluminium Company 
Limited, New Delhi, for the year 1975-76. 

(ii) Annual Report (Hindi and English versions) of the Bharat 
Aluminium Company Limited, New Delhi, for the year 
1975-76 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(2) (i) Review (Hindi and English versions) by the Govern-
ment on the working of the Bharat Gold Mines Limited, 
for the year 1975-76. 

(ii»Annual Report (Hindi and English versicns) of the Bharat 
Gold Mines Limited for the year 1975-76 alon" with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

[P.T.O. 



(3) (i) Review (Hindi and English versions) by the Govern-
ment on the working of the Hindustan Zinc Limited, UdJl-
pur (Rajasthan) for the year 1975-76. • 

(ii) Annual Report (Hindi and English versions) of the Hindus-
tan Zinc Limited, Udaipur (Rajasthan) for the year 1975-76 
along with the Audited Accounts and the comments of th. 
Comptroller and Auditor General thereon. 

(4) (i) Review (Hindi and English versions) by the Govern-
ment on the working of the Hindustan Copper Limited, 
Calcutta, for the year 1975-76. 

(ii) Annual Report (Hindi and English versions) of the Hindus-
tan Copper Limited, Calcutta, for the year 1975-76 along 
with the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(5) (i) Review (Hindi and English versions) by the Government 
on the working of the Mineral Exploration Corporation Limit-
ed Nagpur, for the year 1973-74. 

(ii) Annual Report (Hindi and English versions) of the Mineral 
Exploration Corporation Limited, Nagpur, for the year 1973-
74 along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(6) (i) Review (Hindi and English versions) by the Government 
on the working of the Mineral Exploration Corporation Limit-
ed, Nagpur, for the year 1974-75. 

(li)Annual Report (Hindi and English versions) of the Mineral 
Exploration Corporation Limited, Nagpur, for the year 1974-75 
along with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(7) (i) Review by the Government on the working of Mineral 
Exploration Corporation Limited, Nagpur, for the year 1975-
76. 

(ii) Annual Report of the Mineral Exploration Corporation 
Limited, Nagpur, for the year 1975-76 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(8) (i) Review (Hindi and English versions) by the Government 
on the working of the Steel Authority of India Limited, New' 
Delhi, for the year 1975-76. 

(li) Annual Report of the Steel Authority of India Limited, New 
Delhi, for the year 1975-76 a long with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

(31) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at item Nos. (5) and 
(6) above. 

(32) Two statements (Hindi and English versions) explaining 
reasons for not laying simultaneously the Hindi versicma ~ 
papers mentioned at item Nos. (7) and (8) (li) above. 
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(33) A copy of the Annual Rep>rt (Hindi and English versions) on 
the activities of the Coal Mines Labour Welfare Organisation 
for the year 1975-76. 

(34) A copy of the Delhi Shops and Establishments (Amendment) 
Rules, 1976 (Hindi and English versions) published in Notifica-
tion No. F. 4(26) 1'76ICISILabI21094-98 in Delhi Gazette dated 
the 2nd December, 1976, under sub-section (3) o~ section 47 
of the Delhi Shops and establishments Act, 1954. 

(35) A copy of Notification No. G.O.Ms 951 (Hindi and English ver-
sions) published in Tamil Nadu Government Gazette dated the 
24th December, 1975 issued under the Tamil Nadu Caterina 
Establishments (Amendment) Act, 1975 read with clause 
(c) (iv) of the Proclamation dated the 31st January, 1976 issued 

by the President in relation to the State of Tamil Nadu. 
(36) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (4) of section 38 of the Industrial 
Disputes Act, 1947 read with clause (c) (iv) of the Proclama-
tion dated the 31st January, 1976 issued by the President in 
relation to the State of Tamil Nadu:-

(i) G.O.Ms 871 published in Tamil Nadu Government Gazette 
dated the 13th October. 1976 making certain amendments to 
the Tamil Nadu Industrial Disputes Rules, 1958. 

(ii) G.O. Ms. 912 published in Tamil Nadu Government Gazette 
dated the 13th October, 1976 making certain amendments to 
the Tamil Nadu Industrial Disputes Rules, 1958. 

(37) A copy each of the following Notifications (Hindi and En!!lish 
versions) under sub-section (3) of section 40 o~ the Industrial 
Disputes Act, 1947:-

(i) S.O. 4697 published in Gazette of India dated the 11th Decem-
ber, 1976. 

(il) S.O. 47 published in Gazette of India dated the 1st January, 
1977. 

(38) A copy of the Annual Report (Hindi and English versions) of 
the Employees' State Insurance Corporation for the year 19'75-
76, under section 36 of the Employees' State Insurance Act, 
1948. 

(39) A copy of the Annual Rep>rt (Hindi and English versions) of 
the Central BoaTd for Workers Education, for the year 1975-76. 

(40) A copy each of the followin~ Notifications under sub-section 
(2) o~ section 7 of the Empfoyees' Provident Funds and Mis-
cellaneous Provisions Act, 1952:-

(I) The Employees' Provident Funds (Sixth Amendment) 
Scheme, 1976 (Hindi and English versions) published iD 
Notification No. G.S.R. 1717 in Gazette of India dated the 4tb 
December, 1976. 

(ii) The Employees' Provident Funds (Seventh Amendment) 
Scheme, 1976 (Hindi and English versions) published in 

[P.T.O. 
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. Notification No. G.S.B. 1740 in Gazette of India dated tt 
11th December. 1976. 

(iii) The Employees Deposit-linked Insurance (Amendment) 
Scheme 1976 (Hindi and English versions) published in 
NotiftcaUon No. G.S.R. 1788 in Galette of India dated the 
25th December, 1976. 

(iv) G.S.R. 239 published in Gazette of India dated the 19th 
February. 1977 containing Corrigendum to NotIfication No 
G.S.R. 1355 dated the 18th September, uweS. 

(v) The Eml.?loyees' Provident Funds (Amendment) Scheme, 1977 
(Hindi and English versions) published in Notification No. 
G.S.R. 305 in Gazette of India dated the 5th March, 1977. 

(vi) G.S.R. 406 published in Gazette of India dated the 19th 
March, 1977 containing Corrigendum to Notification No. G.S.R. 
1717 dated the 4th December, 1976. 

(vii) The Employees' Family Pension (Third Amendment) 
Scheme, 1976 (Hindi and English versions) published in 
Notification No. G.S.R. 174 in Gazette of India dated the 5th 
February, 1m. 

(41) A copy of the Annual Report (Hindi and English versions) for 
the year 1975-76 on the working of the Employees' Provident 
Funds and the Employees' Family Pension SChemes. 

(42) A copy of the Limestone and Dol·.)mite Mines Labour Welfare 
Fund (Group C and GroUl? D posts) Conditions of Service and 
Recruitment Rules, 1976 (Hindi and English ver.sions) published 
in Notification No. G.S.R. 2'74 in Gazette of India dated the 
26th February, 1977. under sub-section (4) of section 16 of the 
Limestone and Dolomite Mines Labour Welfare Fund Act, 1972. 

(43) A copy of the Beedi Workers Welfare Cess Rules, 1977. (Hindi 
and English versions) published in Notification No. G.S.R. 
54 (E) in Gazette of India dated the 2nd February, 1977, under 
sub-section (3) of section 7 of the Beedi Workers Welf __ Cess 
Act, 1976. 

(44) A copy of the Contract Labour (Regulation and Abolition) 
Central (Amendment) Rules, 1976 (Hindi and English versions) 
published in Notification No. G.S.R. 199 in Gazette of India 
dated the 12th February, 1977 under sub-section (3) of section 
36 of the Contract Labour (Regulation and Abolition) Act. 19'70. 

(45) A copy of the Metalliferous Mines (Amendment) Reaulations. 
1977 (Hindi and English versions) published in Notification 
No. G.S.R. 306 in Gazette of India dated the 5th March. 1977, 

. ,tinder sub-section (7) of section 59 Of the Mines Ad, 1952. 

(46) A ropy of the Employees' State .Insurance (Central) Amend-
ment Rules, 1976 (Hindi and English versions) publi~hed in 
Notification No.· G.S.R. 56 in Gazette of ·India dated the 8th 
January, 197'1, under SUb-section (4) of section 95 of the 
Employees' State Insurance Act. 1948. 
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fI'. Messages from a.,jya Sabha 
Secretary-General reported the following meSlS8ges from Rajya 

Sabha:-
(i) That Rajya Sabha had no recommendatJ,ons to make to Lok 

Sabha in regard to the Finance Bill, 1977/passed by Lok Sabha 
on the 31st March, 1977. . 

(ii) That at its sifting held on the 4th April, 1977, Rajya Sabha 
passed the Food Corporations (AmendJllent) Bill, 1977. _. 

5. Bill passed by Rajya Sabha-Leid 011 .the Table 
Secretary-General laid on the Table the Food Corporations (Amend-

ment) Bill, 1977, as passed by Rajya Sabba. 
6. CaUiDg Atteation 

Shri Jyotirmoy Bosu called the attention of the Minister of Home 
Affairs to the political prisoners still behind the bars and t1'leir immediate 
release. / 

The Minister of Home Affairs made a statement in regard thereto. 
The Minister also laid on the Ta.ble a statement showing number of per-
sons in detention under MISA . 

.",. 7. Statement by MInister 
The Minister of Education, Social Welfare and Culture made a state-

ment regarding Government's policy on (1) Uni-versalisation of Literacy; 
(2) Improvement of Secondary Education; (3) Research; (4) Political 
victimisation in the Departments of Education and Culture; and (5) 
Removal of restrictions on elections to student union and review of similar 
instructions issued durin2 the emergency. 
8. Government Bill-Introduced 

The Government of Union Territories (Amendment) Bill, 1977. 
9. Statement regarding ordinance-Laid on the TaMe ,-

An explana.tory statement (Hindi and English versions) giving reasons 
for immediate legislation by the Government of Union Tenitories (Am-
endment) Ordinance, 1977, was laid on the Table. 
10. GoV'ernment Bill-Introdueed 

The Delhi Administration (Amendment) Bill, 1977. 
11. Statement reglll'ding ordinance-Laid on the Table 

,-
-

An explanatory statement (Hindi and En~lish versions) giving reasons 
for immediate legislation by the Delhi Administration (Amendment) 
Ordinance, 1977, was laid on the Table. .,/ 
12. Government Bill-Introduced 

The Disputed Elections (Prime Minister and Speaker) Bill, 1977. / 
The motion for leave to introduce the Bill moved bv Shri Shanti 

Bhushan was opposed. The motion was adopted and the Bill was 
introduced. / 

[P.T.O 
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13. Statement regarding Ordinance-Laid on the Table 
An explaP.Atory statement (Hindi and English versions) giving l"euons 

for immediate legislation by the Disputed Elections (Prime Minister and 
Speaker) Ordinance, 1977, was laid on the Table. ./ 

14. Motion of Tblmks on the Address by the VIce-President Ading ~s 
President 

Discussion on the following motion moved by Shri K&rpoori Thakur 
and seconded by Shri K. S. Hegde and the amendments thereto moved 
on the 31st March, 1977, continued:- -' "That an Address be presented to the Vice-President acting aa 

President in the following terms:-
'That the Members of Lok Sabha assembled in this Session are 

deeply g!"ateful to the Vice-President acting as President 
for the Address which he has been pleased to deliver to both 
Houses of Parliament assembled together on the 28th March, 
1977.' " 

The following Members took part in the debate:-
(1) Shri Chitta Basu 
(2) Shri P. K. Deo 
(3) Shri Narendra P. Nathwani 
(4) Shri Jagdamhi Prasad Yadav 
(5) Shri Vasant Sathe 
(6) Shrimati Renuka Devi Bal"kataki 

Shri Morarji R. Desai replied to the debate. 
All the amendments moved were negatived. 
The motion was adopted. 

15. Statutory ResolUtions-Adopted 

/ 

(1) Chaudhuri Charan Singh moved the following Resolution:-
"That this House approves the continuance in force of the Pro-

clamati?n dated the 31st January, 1976, in respect of Tamil 
Nadu, Issued under article 356 of the Constitution by the 
President, for a further period of one year with effect from the 
10th March, 1977." 

The following Members took part in the dehate:-
(1) Shri P. Kannan 
(2) Shri O. V. Alagesan 
(3) Shrimati Parvathi Krishnan 
(4) Kumari Ananthan 
(5) Shri A Asokaraj 
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, (6) Shri A. Murugesan 

(7) Shri K. Ramamurthy 
(8) Shri R. Mohanarangam 
(9) Dr. Henry Aqstin 

(10) Shri S. ;N'anjeshargowda 
(11) Shri R.jKolanthaivelu 
(12) Shri A.I V. P. Asaithambi 
(13) Shri M. Kalyanasundram 

Chaudhuri Charan Singh replied to the debate. 

. .. The Resolution was adopted. 

"';3 (2) Chaudhuri Charan Singh moved the following Resolution:-
"That this House approves the continuance in force of the Pro-

clamation dated the 22nd March, 1975, in respect of Nagaland, 
issued under article 356 of the Constitution by the President, 
for a further period of one yea'!' with effect from the 26th 
March, 1977." 

The Resolution was adopted . 

. 16. Govemment Bill-UDder Consideration-

'. 

The Caltex [Acquisition of shares of CaZtex Oil Ttefining (India) 
Limited and of the undertakings in India of Caltex (India) 
Limited] Bill, 19'77. 

\ The motion for consideration of the Bill was moved by Shri H. N. /ahuguna. 
Dr. Henry Austin took part in the debate. 

;' 

The discussion on the Bill was not concluded. 
M. 

bha adjourned till 11 A.M. on Wednesday, the 6th April, 1977). 

CORRIGENDA 

S. L. SHAKDHER, 
Secretary-General. 

Bulletin Part I, dated April 4, 1977-
',Page 4, after (14) add-
; 

(15) A copy of 'the Annual Report (Hindi and English ver-
sions) of the Ufe Insurance Corporation of IndIa for the 
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\ 
year ended the 31st March, 1976 along with the' Aucli1{" 
Accounts, under section 29 of the Life Insurance Corpor ... 

tion Act, 1956. 
(16) A copy at Notification No. 41-Cu,st()1DS (Hindi and English! 

versions) published in Gazette of India dated the 1st 
April, 1977, under section 159 of the Customs Act, 1962 ' 
together with an Explanatory Mem.orandum. 

(17) A copy of Notification No. 48-Central Excise (Hindi and 
English versions) published in Gazette of India dated the 
April,19T7 issued under the Central Excise Rules, 1944 
together with an Explanatory Memorandum. 

(18) A copy of Notification No. S.O. 162(E) (Hi~i and English 
verslQl18) published in Gazette of India dated the 14th 
February, 1977, issued under sub-section (1) of section 9 
of the Industries (Development and Regulation) Act, 19M .. 
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• LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 6, 1977IChaitra 16, 1899 (Saka) 

No. 10 

11 AM. 
1. Starred Questions 

• Starred Question Nos. 21-28 were orally answered. Replies to remain-
ring questions were laid on the TabJe. 

2. Unstaned Question. 
Replies to Unstarred Question Nos. 5 t -151 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 3 addressed to the Prime Minister regarding 

'Resignation of Deputy Chairman, Planning Commission' was orally ans-
wered and supp]ementaries were also answered thereon. 
4. Question of Privilege ("'-

Shri Keshavrao Dhondge sought to raise a question of privilege against 
the Miniliter of Health and Family Planning for allegedly making a policy 
statement outside the House regarding compensation to victims of forcible 
sterilisation. 

The Minister of Health and Family Planning made a statement in 
regard thereto. 

Thereafter, the Speaker withheld his consent to the matter being raised 
~ as a question of privilege. 

S. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (2) of section 103 of the Major 
Port Trusts Act, 1963:-

(i) Annual Accounts of the Cochin Port Trust for the year 
1973-74 and the Audit Report thereon. 

(ii) Annual Accounts of the Cochin Port Trust for the year 
1974-75 and the Audit Report thereon. 

(iii) Annual Accounts of the Cochin Port Trust for the year 
1975-76 and the Audit Report thereon. 

1 
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(iv) Annual Accounts of the Paradip Port Trust for the y~:·~r 
1974-75 and the Audit Report thereon. 

(v) Annual Accounts of the Paradip Port Trust for the year 
1975-76 and the Audit Report thereon. 

(vi) Annual Accounts of the Calcutta Port Trust for the year 
1974-75 and the Audit Report thereon. 

(vii) Annual Accounts of the Calcutta Port Trust for the year 
1975-76 and the Audit Report thereon. 

(viii) Annual Accounts of the Bombay Port Trust for the year 
1975-76 and the Audit Report thereon. 

(ix) Annual Accounts of the Madras Port Trust for the year 
1975-76 and the Audit Report thereon. 

(x) Annual Accounts of the Kandla Port Trust for the year ' 
1975-76 and the Audit Report thereon. 

(xi) Annual Accounts of the Visakhapatnam Port Trust for the 
year 1975-76 and the Audit Report thereon. 

(xii) Annual Accounts of the Mormugao Port Trust for the year 
1975-76 and the Audit Report thereon. 

(2) Four statements (Hindi and English versions) showing rea-
sons for delay in laying the papers mentioned at item Nos. 
(i), (ii), (iv) and (vi) above. 

( 3) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Central Inland Water Transport Corporation Limited, 
Calcutta, for the year 1975-76. 

(ii) Annual Report of the Central Inland Water Transport 
Corporation Limited, Calcutta, for the year 1975-76 
along with the Audited Accounts and the comments' 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Electronics Corporation of India Limited, Hyderabad, 
for the year 1975-76. 

(ii) Annual Report of the Electronics Corporation of India 
Limited, Hyderabad, for the year 1975-76 along with 
the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

( c ) ( i) Revi~w by the Government on the working of the 
IndIan Rare Earths Limited Bombay for th'" I year 
1975-76. " 'V 
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(ii) Annual Report of the Indian Rare Earths Limited, 
Bombay for the year 1975-76 along with the Audited 
Accoun~ and the comments of the Comptroller and 
Auditor General thereon. 

( d) (i) Review by the Go~ernment 0!l the. ~orking of the 
Uranium CorporatIon of IndIa LUDlted, Jaduguda, 
for the year 1975-76. 

(4) 

(ii) Annual Report of the Uranium Corporation of In~ia 
Limited, Jaduguda, for the year 1975-76 along WIth 
the Audited Accounts and the Comments of the 
Comptroller and Auditor General thereon. 

A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section ( 2) of section 25 of the 
Tamil Nadu Motor Vehicles Taxation Act, 1974 read with 
clause (c)(iv) of the Proclamation dated the 31st January, 
1976 issued by the President in relation to the State of Tamil 
Nadu:-

(i) G.O. Ms. No. 2341 published in Tamil Nadu Government 
Gazette dated the 13th October, 1976. 

(ii) G.O. Ms. No. 2479 published in Tamil Nadu Government 
Gazette dated the 13th October, 1976. 

(iii) G.O.R. No. 4074 published in Tamil Nadu Government 
Gazette dated the 20th October, 1976. 

(iv) G.O. Ms. 2520 published in Tamil Nadu Government 
Gazette dated the 27th October, 1976. 

(v) G.O. Ms. No. 2722 published in Tamil Nadu Government 
Gazette dated the 24th November, 1976. 

(vi) G.O. Ms. No. 2732 published in Tamil Nadu Govern-
ment Gazette dated the 24th November, 1976. 

(vii) G.O. Ms. No. 2885 published in Tamil Nadu Government 
Gazette dated the 8th December, 1976. 

(viii) G.O. Ms. No. 3352 published in Tamil Nadu Govern-
ment Gazette dated the 30th December, 1976. 

(ix) G.O. Ms. No. 14 published in Tamil Nadu Government 
Gazette dated the 12th January, 1977. 

(5) A stateme~t (H;indi and E~glis~ versions) showing reasons 
for delay In laYIng the NotIficatIons mentioned at (4) above. 

6. A co~y each of the following Notifications (Hindi and English 
versIons) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

[P.T.O. 
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(i) The Indian Admirti.strative Service ~Appointment by . Ftt:·\ 
motion) Sixth Amendment Regulations,. 1976, publtsh~d 
in Notification No. G.S.R. 853(E) 10 Gazette of IndIa 
dated the 27th October, 1976. 

(ii) The Indian Police Service (Fixation of Cadre Strength) 
Fifteenth Amendment Regulations, 1976, published in 
Notification No. G.S.R. 856(E) in Gazette of India 
dated the 30th October, 1976. 

(iii) The Indian Police Service (Pay) Sixteenth Amendment 
Rules, 1976, published in Notification No. G.S.R. 857(E) 
in Gazette of India dated the 30th October, 1976. 

(iv) The Indian Administrative Service (Pay) Twenty-second 
Amendment Rules. 1976. publi'lhed in Notification No. 
G.S.R. 859(E) in Gazette of India dated the lst Novem-
ber, 1976. 

(v) The Indian Police Service (Pay) Fourteenth Amendment 
Rules, 1976. published in Notification No. G. S. R. 1581 
in Gazette of India dated the 13th November, 1976. 

(vi) The Indian Police Service (Appointment by Promotion) 
Third Amendment Regulations, 1976, published in Notifi-
cation No. G. S. R. 883 (E) in Gazette of India dated the 
18th November, 1976. 

(vii) The Indian Police Service (Fixation of Cadre Strength) 
Sixteenth Amendment Regulations, 1976, published in 
Notification No. G.S.R. 894(E) in Gazette of India 
dated the 23rd November, 1976. 

(viii) The Indian Police Service (Pay) Seventeent~ Amendment 
Rules, 1976, published in Notification No. G. S. R. 
895(E) in Gazette of India dated the 23rd November, 
1976. 

(ix) The Indian Police Service (Recruitment) Third Amendment 
Rules, 1976, published in Notification No. G.S.R. 1678 in 
Gazette of India dated the 4th December, 1976. 

(x) The Indian Police Service (Fixation of Cadre Strength) 
Sev~ntee~th Amendment Regul~tions, 1976, published in 
NotIficatIon No. G.S.R. 928(E) m Gazette of India dated 
the 17th December. 1976. 

(xi) The Indian Police Service (Pay) Eighteenth Amendment 
~ules, 1976, published in Notification No. G.s.R. 929(E) 
m Gazette of India dated the 17th December, 1976. 

(xii) The Indian Administrative Service (Fixation of Cadre 
Strength) Twenty-fifth Amendment Regulations 1976 pub-
lish~d in Notification No. G.S.R. 946(E) in 'Gazette of 
IndIa dated the 24th December, 1976. 
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(xiii) The Indian Administrative Service (Pay) Twenty-fourth 
Amendment Rules, 1976, published in Notification No. 
G.S.R. 947(E) in Gazette of India dated the 24th Decem-
ber, 1976. 

(xiv) G·S.R. 1765 published in Gazette of India dated the 25th 
December, 1976 containing corrigenda to Notification No. 
G.S.R. 504 published in Gazette of India dated the 10th 
April. 1976. 

(xv) The All India Service (Conduct) Second Amendment Rules, 
1976, published in Notification No. G.S.R. 1766 in Gazette 
of India dated the 25th December, 1976. 

(xvi) The Indian Administrative Service (Probation) Fifth Am-
endment Rules, 1976, published in Notification No. G.S.R. 
1767 in Gazette .of India dated the 25th December, 1976. 

(xvii) The Indian Administrative Service (Appointment by Selec-
tion) Amendment Regulations, 1976, published in Notifica-
tion No. G.S.R. 1768 in Gazette of India dated the 25th 
December, 1976. 

(xviii) The Indian Administrative Service (Appointment by Pro-
motion) Fourth Amendment Regulations, 1976, published 
in Notification No. G.S.R. 1769 in Gazette of India dated 
the 25th December. ] 976. 

(xix) The Indian Administrative Service (Fixation of Cadre 
Strength) Twenty-fourth Amendment Regulations, 1976, 
published in Notification No. G.S.R. 953 (E) in Gazette of 
India dated the 27th December, 1976. 

(xx) The Indian Administrative Service (Pay) Twenty-third Am-
endment Rules, 1976, published in Notification No. G.S.R. 
954(E) in Gazette of India dated the 27th December, 1976. 

(xxi) The All India Services (House-rent Allowance) Rules, 1977, 
published in Notification No. G.S.R. 5 (E) in Gazette of 
India dated the 4th January, 1977. 

(xxii) The Indian Administrative Service (Pay) Second Amend-
ment Rules, 1977, published in Notification No. G.S.R. 
45(E) in Gazette of India dated the 28th January, 1977. 

(xxiii) The Indian Administrative Service (Fixation of Cadre 
Strength) Third Amendment Regulations, 1977, published 
in Notification No. G.S.R. 44 (E) in Gazette of India dated 
the 28th January, 1977. 

(xxiv) The Indian Administrative Service (Fixation of Cadre 
Strength) Second Amendment Regulations, ] 977, published 
in Notification No. G.S.R. 126 in Gazette of India dated the 
29th January, 1977. 
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(xxv) The Indian Forest Service (Cadre) First Amendment Ru_~; 
1977, published in Notification No. G.S.R. 124 in Gazette 
of India dated the 29th January, 1977. 

(xxvi) The Indian Administrative Service (Pay) First Amend-
ment Rules, 1977, published in Notification No. G.S.R 125 
in Gazette of India dated the 29th January, 1977. 

(xxvii) The Indian Administrative Service (Fixation of Cadre 
Strength) Fourth Amendment Regulations, 1977, published 
in Notification No. Q.S.R. 51 (E) in Gazette of India dated 
the 1st February, 1977. 

(xxviii) The Indian Administrative Service (Pay) Third Amend-
ment Rules, 1977, published in Notification No. G.S.R. 
52(E) in Gazette of India dated the lst February, 1977. 

(xxix) The Indian Administrative Service (Fixation of Cadre 
Strength) Fifth Amendment Regulations, 1977, published 
in Notification No. G.S.R. 73 (E) in Gazette of India dated 
the 10th February, 1977. 

(xxx) The Indian Administrative Service (Fixation of Cadre 
Strength) First Amendment Regulations, 1977, published 
in Notification No. G·S.R. 155 in Gazette of India dated 
the 5th February, 1977. 

(xxxi) The Indian Forest Service (Pay) Amendment Rules, 1977, 
published in Notification No. G.S.R. 243 in Gazette of India 
dated the 26tb February, 1977.·· 

(xxxii) The Indian Police Service (Pay) Third Amendment 
Rules, 1977, published in Notification No. GSR. 97(E) in 
Gazette of India dated the 28th February, 1977. 

(xxxiii) The Indian Police Service (Pay) First Amendment Rules, 
1977, published in Notification No. G .S. R. 99(E) in Gazette 
of India dated the 28th February, 1977. 

(xxxiv) The Indian Police Service (Pay) Second Amendment 
Rules, 1977, published in Notification No. G.S.R. 98(E) in 
Gazette of India dated the 28th February, 1977. 

(xxxv) The Indian Police Service (Cad'fe) First Amendment 
Rules, 1977, published in Notification No. G.S.R. 285 in 
Gazette of India dated the 5th March, 1977. 

(xxxvi) The All India Services (Discipline and Appeal) Amend-
ment Rules, 1977, published in Notification No. G.S.R. 358 
in Gazette of India dated the 19th March 1977 , . 

(xxxvii) The Indian Administrative Service (Fixation of Cadre 
~treng~) ~venth Amendment Regulations, 1977, published 
10 Notification No. G.S.R. 119(E) in Gazette of India dated 
the 22nd March, 1977. 

(xxxviii) Notification No. 11052]15]76-AIS (II) dated the 10th 
November, 1976 containing Corrigendum to Notification 
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No. G.S.R. 1133-laid on the Table of Lok Sabha on the 
25th October, 1976. 

(7) A copy of the President's Pension (Amendment) Rules, 1977 
(Hindi and English versions) published in Notification No. 
G.S.R. 96(E) in Gazette of India dated the 28th February, 
1977, under sub-section (2) of section 5 of the President's 
Pension Act, 1951. 

(8) (a) A copy of Notification No. 100177-ISG (Hindi and English 
versions) published in Delhi Gazette dated the 21st March, 1977 

making certain amendment to Notification No. U-13021/17i75-
Delhi(i) dated the 24th March, 1975, under sub-section (3) of 
section 490 of the Delhi Municipal Corporation Act, 1957· 

(b) A statement (Hindi and English versions) explaining reasons 
for the issue of the above Notification. 

(9) A copy of the Ministers' (Allowances, Medical Treatment and 
other Privileges) Amendment Rules, 1977 (Hindi and English 
versions) published in Notification No. G.S.R. 58(E) in Gazette 
of India dated the 2nd February, 1977, under sub-section (2) 
of section 11 of the Salaries and Allowances of Ministers Act, 

I 1952. , '. 
(10) A copy each of the following Notifications (Hindi and English 

versions) under section 185 of the Navy Act, 1957:-

0) The Navy (Pension) First Amendment Regulations, 1977 
published in Notification No. S.R.O. 52 in Gazette of India 
dated the 19th Februar~, 1977. 

(ii) The Navy (Pension) Second Amendment Regulations, 1977 
published in Notification No. S.R.O. 75 in Gazette of India 
dated the 12th March. 1977. 

(11) A copy each of the following President's Acts (Hindi and 
English versions) under sub-section (3) of section 3 of the 
Tamil Nadu State Legislature (Delegation of Powers) Act, 
1976:-

(i) The Tamil Nadu Debt Relief Laws (Amendment) Act, 1976 
(President's Act, No. 46 of 1976) published in Gazette of 
India dated the 29th December, 1976. 

(ii) The Tamil Nadu Debt Relief Laws (Amendment) Act, 1977 
(President's Act No. 3 of 1977) published in Gazette of 
India dated the 12th January, 1977· 

(12) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Fertiliser (Control) Eighth Amendment Order, 1976, 
published in Notification No. G.S.R. 854(E) in Gazette of 
India dated the 27th October, 1976. 
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(ii) The Fertiliser (Movement Control) Fourth Amendment 
Order, 1976, published in Notification No. S.O. 696(~Uin 
Gazette of India dated the 28th October, 1976. 

(iii) G.S.R. 865 (E) published in Gazette of India dated the 2nd 
November, 1976. 

(iv) G,SR. 880(E) published in Gazette of India dated the 15th 
November, 1976. 

(v) The Gujarat and Dadra and Nagar Haveli Rice (Export) and 
Paddy (Movement Control) Second Amendment Order, 
1976, published in Notification No. G.S.R. 1675 in Gazette 
of India dated the 27th November, 1976. 

(vi) The Rajasthan Paddy (Regulatibn of Movement) Order, 
1976, published in Notification No. G.S.R. 1705 in Gazette 
of India dated' the 4th December, 1976. 

(vii) G.S.R. 917 (E) published in Gazette of India dated the 13tl' ""l 
December, 1976. '-

(viii) The Fertiliser (Movement Control) Amendment Order, 
1977, published in Notification No. G .S.R. J 9 (E) in Gazette 
of India dated the 15th January, 1977. 

(ix) G.S.R. 65 (E) published in Gazette of India dated the 8th 
February, 1977. 

(13) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section ( 4) of section 22 of the 
Rice-Milling Industry (Regulation) Act, 1958;-

(i) The Rice-Milling Industry (Regulation and Licensing) 
Amendment Rules, 1976, published in Notification NQ. 
G.S.R. 490(E) in Gazette of India dated the 29th July, 
1976. 

(ii) The Rice-Milling Industry (Regulation and Licensing) 
Amendment Rules, 1977, published in Notification No. 
G. S. R. 284 in Gazette of India dated the 26th Febnlary, 
1977. 

(14) A copy of the Central Warehousing Corporation (Amend-\. 
!l1ent) .Rul~s, 1977 (Hindi and English versions) published 
In NotIficatIOn No. G.S.R. 338 in Gazette of Jndia dated 
the 12th March, ]977. under sub-section (3) of srcticn 41 
of the Warehousing Corporations Act, 1962. . 

(15) (a) A cop~ of the ~nnual Report and Certified Accounts (Hindi 
and ~nghsh versions) of the Tamil Nadu Warehousing Cor-
poratlO.n. Madras for the year 1973-74, under sub-section (11) 
of sect~on 3l of the .Warehousing Corporations Act, 1962 
read with c1aus~ (c) (IV) of the Proclamation datctl the 31st 
January! 1976 Issued by the President in relation to the State 
of TamIl Nadu. 
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(b) A statement (Hindi and English versions) showing reaons 
for delay in laying the above Accounts. 

(16) A copy of Notification No. G.O· ~s. 341 (Hindi and 
English versions) published in TamIl Nadu Government 
Gazette dated the 7th January, 1976, under slb-section (4) 
of section 27 of the Tamil Nadu Warehouses Act, 1951 read 
with clause (c) (iv) of the Proclamation dated the 31st 
January, 1976 issued by the President in relation to the St?te 
of Tamil Nadu. 

(17) A copy of the Railways Red Tariff (Amendment) Rules, 1977 
(Hindi and English versions) published in Notification No. 
G .S.R. 405 in Gazette of India dated the 19th March, 1977. 
issued under section 47 of the Indian Railways Act. 1890. 

(18) A copy each of the following Notifications (Hindi and English 
versions) under sub-section' (3) of section 17 of the Export 
(Quality Control and Inspection) Act, 1963:-

(i) The Export of Jute Products (Quality Control and Inspection) 
Amendment Rules, 1976 published in Notification No. S.O. 
4462 in Gazette of India dated the 20th Novemf?er, 1976. 

(ii) The Export of Dried Fish (Inspection) Amendment Rules. 
1976 published in Notification No. S.O. 4494 in Gazette of 
India dated the 27th November, 1976. 

(iii) The Export of Steel Tubes and Tubulars (Quality Con-
trol and Inspection) Amendment Rules, 1977 published in 
Notification No. S.O. 60 in Gazette of India dated the 1 st 
January, 1977· 

(iv) The Export of Pipe Fittings (Inspection) Rules, 1977 pub-
lished in Notification No. S.O. 62 in Gazette of India dated 
the 1st January, 1977. 

(v) The Export of Cashew Kernels (Quality Control and Inspec-
tion) Amendment Rules, 1976 published in Notification 
No. S.O. 410 in Gazette of India dated the 29th January, 
1977. 

(vi) The Export of Canned Crab Meat (Inspection) Rules, 1977 
published in Notification No. S.O. 456 in Gazette of India 
dated the 5th February, 1977. 

(vii) The Export of Carpel (Quality Control and Inspection) 
Amendment Rules, 1977 pubJished in Notification No. S.O· 
825 in Gazette of India dated the 19th Marcb, 1977. 

(19) (i) A copy of the Indian Standards Institution (Certification 
Marks) Regulations, 1955 (Hindi and English versions) under 
section 22 of the Indian Standards Institution (Certification 
Marks) Act, 1952. 

(ii) A statement explaining the reasons for laying the paper at item 
(i) above. 
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(20) A copy of the Annual Report (Hindi and English versions) of. 
the Indian Standards Institution, New Delhi, for the yearttu 
1975-76. 

(21) A copy of the Central Silk Board Contributory Provident Fund 
(Amendment) Rules, 1976 (Hindi and English versions) pub-
lished in Notification No. O.S.R. 1529 in Gazette of India 
dated the 30th October, 1976, under sub-section (3) of section 
13 of the Central Silk Board Act, 1948. 

(22) A copy of the Audited Accounts (Hindi and English versions) 
of the Central Silk Board for the year 1974-75 under sub-
section (4) of section 12 of the Central Silk Board Act, 1948. 

(23) A copy of the Audit Report (Hindi and English versions) on 
the Accounts of the Rubber Board for the year 1974-75 along 
with the statement of Accounts. 

(24) A copy of the Annual Report (Hindi and English versions) of 
National Cooperative Development Corporation, New Delhi, 
for the year 1975-76 under sub-section (3) of section 14 of the 
National Cooperative Development Corporation Act, 1962. 

(25) A copy each of the following papers (Hindi and English ver· 
sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

0) Annual Report of the National Insurance Company Limited, 
Calcutta, for the year 1974 along with the Audited Ac-
counts and the comments of t~e Comptroller and Auditor 
General thereon. 

(ii) Annual Report of the Oriental Fire and Gem'ral Insur:mce 
Company Limited, New Delhi, for the year 1974 fllong 
with the Audited Accounts and the comments of the Cemp-
troller and Auditor General thereon. 

(iii) Annual Report of the New India Assurance Company 
Limited, Bombay, for the year 1975 along with tbe 
Audited Accounts and tbe comments of the Comptroller 
and Auditor General thereon. 

(iv) Annual Report of the General Insurance Corporati;lD of. 
India, Bombay, for the year 1975 alo!lg With tbe 
Audited Accounts and the comments of the Comptrl1ller 
and Auditor General thereon. 

(26) A c~y of .Notificatio~ No .. G.O. Ms. 1917 (Hindi and 
Engbsh versIOns) pubhshed lD Tamil Nadu Govetnment 
Ga~tte dated the 26th January. 1977, issued under sub-
section (1) of section 2 of the Tamil Nadu Chit Fund .. Act. 
1961 read with clause (c) (iv) of the ProclamatiOil dated tbe 
31st January. 1976 issued by the President in relation to the 
State of Tamil Nadu. 

(27) A copy of the Tamil Nadu General Sales Tax (Amendment) 
Act, 1976 (President's Act No. 40 of 1976) (Hindi and 
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English versions) published in G~ette of India ~ated the 9th 
November 1976 under sub-section (3) of section 3 of the 
Tamil Nadu Stat~ Legislature (Delegation of Powers) Act, 
1976. 

(28) A copy of the Customs Ta·riff (Determination of Origin. of 
Goods under the Bangkok Agreement) Rules, 1976 (Hmdl 
and English versions) published in Notification No. G S.R. 
863(E) in Gazette of India dated the lst November, 1976, 
under section 10 of the Customs Tariff Act, 1975. 

(29) A copy of Notification No. G.S.R. 1790 (Hindi and Eng-
lish versions) published in Gazette of India d;lted the 25th 
December, 1976 making certain amendment to Notification' 
No. G. S. R. 952 dated the 2lst June, 1976, under section 
51 of the Finance (No.2) Act, 1971. 

(30) A copy each of the following Notifications (Hindi and English 
versions) under section 296 of the Income-tax Act, 1961:-

(i) S·O. 4060 published in Gazette of India dated the 6th Novem-
ber, 1976. 

(ii) S.O. 4061 published in Gazette of India dated the 6th Novem-
ber, 1976. 

(iii) S.O. 4062 published in Gazette of India dated the 6th 
November, 1976. 

(iv) S.O. 4063 published in Gazette of India dated the 6th Novem-
ber, 1976. 

(v) S.O. 4064 published in Gazette of India dated the 6th Novem-
ber, 1976. 

(vi) S.O. 4065 published in Gazette of India dated the 6th Novem-
ber, 1976. 

(vii) !he I?come~tax ~Seventh Amendment) Rules, 1976 pub-
lished iO NotIfication No. S.O. 842(E) in Gazette of India 
dated the 30th December, 1976· 

(viii) The Income-tax (Second Amendment) Rules, 1977 pub-
lished in Notification No. S.O. 23 (E) in Gazette of India 
dated the 18th January, 1977. 

(ix) S.O. 578 published in Gazette of India dated the 19th Feb-
ruary, 1977. 

(x) S.O. 579 published in Gazette of India dated the 19th Feb-
ruary, 1977. 

(xi) S.O. 583 published in Gazette of India dated the 19th Feb-
ruary, 1977. 

(xii) S.O. 584 published in Gazette of India dated the 19th Feb-
ruary, 1977. 
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(xiii) S.O. 585 published in Gazette of India dated the 19th Feb-
ruary, 1977. 

(xiv) S.O. 587 published in Gazette of India dated the 19th Feb-
ruary, 1977. 

(xv) The Income-tax (Third Amendm~t) Rules, 1977 p~blished 
in Notification No. S.O. 21O(E) In Gazette of IndIa dated 
the 5th March, 1977. 

(31) A copy each of the fol1o~ing Notificatio~s (Hindi and English 
versions) under sub-sectIon (4) of section 46 of the Wealth-
tax Act, 1957:-

(0 The Wealth-tax (Third Amendment) Rules, 1976 published 
in Notification No. S.O. 702 (E) in Gazette of India dated 
the 3rd November, 1976. 

(ii) The Wealth-tax (Fourth Amendment) Rules, 1976 p.ublished 
in Notification No. S.O. 732 (E) in Gazette of IndIa dated 
the 15th November, 1976· 

(iii) The Wealth-tax (Amendment) Rules, 1977 published in 
Notification No. S.O. 16(E) in Gazette of India dated the 
12th January, 1977. 

(iv) The Wealth-tax (Second Amendment) Rules, 1977 pub-
lished in Notification No. S.O. 166(E) in Gazette of India 
dated the 15th February, 1977. 

(32) A copy of the Interest-tax (Amendment) Rules, 1976 (Hindi 
and English versions) published in Notification No. S.O. 
843(E) in Gazette of India dated the 30th December, 1976, 
under sub-section (4) of section 27 of the Interest-tax Act, 
1974. 

(33) A copy of the Gift-tax (Second Amendment) Rules, 1976, 
(Hindi and Englisb versions) published in Notification No. 
S.O. 722(E) in Gazette of India dated the 12th November, 
1976, under sub-section (4) of section 46 of the Gift-tax Act, 
1958. 

(34) A copy of the Companies (Profits) Surtax (Amendment) Rules, 
1977 (Hindi and English versions) published in Notification 
No. S·O. 167(E) in Gazette of India dated the 15th February, 
1977, under sub-sec~ion (3) of section 25 of the Companies 
(profits) Surtax Act 1964. 

(35) A coPY each of the .following Notifications (Hindi and English 
verSIons) under section 72 of the Delhi Sales Tax Act, 1975:-

(i) The Delhi Sales Tax (Ninth Amendment) Rules 1976 pub-
lished in Notification No. F. 4(2)176-Fin(G) in Delhi Gazetto 
dated the 30th December, 1976. 

(ii) ~e Dc:lhi Sal.es Tax (First Amendment) Rules, 1977 pub-
lIshed In Notification No. F. 4(62)176-Fin.(G)(iii) in Delhi 
Gazette dated the 25th January, 1977. 
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(iii) The Delhi Sales Tax (Second Amendment) Rules, 1977 
published in Notification No. F. 4(78)175-Fin.(G) in Delhi 
Gazette dated the 25th February, 1977. 

(36) A copy of the Central Sales Tax (Registration and Turnover) 
(Amendment) Rules, 1976 (Hindi and English versions) pub-
lished in Notification No. G·S.R. 962(E) in Gazette of India 
dated the 30th December, 1976, under sub-section (2) of sec-
tion 13 of the Central Sales Tax Act, 1956. 

(37) A copy each of the following Notifications (Hindi 8!1d Eng .. 
lish versions) under section 38 of the Central ExcIses alJd 
Salt Act, 1944:-

(i) The Central Excise (Twenty-fifth Amendment) Rules, 1976, 
published in Notification No. G.S.R. 1608 in Gazette of 
India dated the 13th November, 1976. 

(ii) The Central Excise (Twenty-sixth Amendment~ Rules, 
1976, published in Notification No. G. S. R. 920(E) in 
Gazette of India dated the 15th December, 1976. 

(iii) The Central Excise (Twenty-seventh Amendment) Rules, 
1976, published in Notification No. G. S. R. 1792 in 
Gazette of India dated the 25th December, 1976. 

(iv) The Central Excise (First Amendment) Rules, 1977, pub-
lished in Notification No. G. S. R. 96 in Ga?ette of India 
dated the 15th January, 1977. 

(v) The Central Excise (Second Amendment) Rules, 1977. 
published in Notification No. G.S.R. 152 in Gazette ot 
India dated the 29th January, 1977. 

(vi) The Central Excise (Fourth Amendment) Rules. 1977, 
published in Notification No. G. S. R. 408 in G:lzettc of 
India dated the 19th March, 1977. 

(vii) The Central Excise (Sixth Amendment) Rules, 1977, pub-
lished in Notification No. G.S.R. 128(E) in Gazette of 
India dated the 25th March, 1977. 

(38) A copy each of the fo]]owing Notifications (Hindi and Eng-
lish versions) issued under the Central Excise Rules. 1944:-

(i) G. S. R. 1547 published in Gazette of India dated the 30th 
October, 1976 together with an explanatory memorandum. 

(ii) G. S. R. 872(E) published in Gazette of India dated the 
10th November, 1976 together with an explanatory me-
morandum. 

(iii) G.S.R. 878(E) and 879(E) published in Gazette ot 
India dated the 13th November, 1976 together with an 
explanatory memorandum. 
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(iv) G.S.R. 1607 published in Gaze.tte of India dated the 
13th November, 1976 together wIth an explanatory mel 
morandum. 

(v) G.S.R. 881(E) published in Gazette of India dated the 
16th November, 1976 together with an explanatory me-
morandum. 

(vi) G.S.R. 891(E) published in Gazette of India dated the 
22nd November, 1976 together with an explanatory me-
morandum. 

(vii) G. S. R. 905 (E) published in Gazette of India dated the 
1st December, 1976 together with an explanatory memo-
randum. 

(viii) G.S.R. 1719 published in Gazette ot India dated the 
4th iDecember, 1976 together with an explanatory memo-
randum. 

(ix) G.S.R. 1762 published in Gazette of India dat';!d the 18th 
December, 1976 together with an explanatory memoran-
dum. 

(x) G.S.R. 966(E) published in Gazette of India dated the 
31st December, 1976 together with an explanatory me-
morandum. 

(xi) G.S.R. 42(E) published in Gazette of India dated the 
27th J~nuary, 1977 together with an explanatory memo-
randum. 

(xii) G.S.R. 871(E) published in Gazette of Inelia dated the 
9th November, 1976, G.S.R. 882(E) published in 
Gazette of India dated the 17th November, 1976, G.S.R. 
910(E) published in Gazette of India dated the 8th De-
cember, 976, G. S. R. 921(E) published in Gazette of 
India dated the 15th December, 1976, G.S.R. 1791 pub-
lished in Gazette of India dated the 25th December, 1976, 
G. S . R. 32 (E) published in Gazette of India dated the 
24th January, J977, G.S.R. 43(E) published in Gazette 
of I~dia ~ated the 28th January, 1977, G.S.R. 5] (E) 
pubhshed In Gazette of India dated the 1st February, J 977 
and G. S. R. 70( E) published in Gazette of India datod 
the 8th Febmary, 1977 together with an explanatory me-
morandum. 

(xiii) G. S . R. 97 published in G .. zette of India dated the 15th 
January, 1977 together with an explanatory memorandum. 

(xiv) G. S. R . 123 published in Gazette of India dated the 
22nd January, 1977 together with an explanatory me-
morandum. 

(xv) G.S.R. 66(E) published in Gazette of India dated the 
8th February, t 977 together with an explanatory memo-
randum. 
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(xvi) G.S.R. 90(E) and 9l(E) published in G~zette of 
India dated the 26th February, 1977 together with an ex-
planatory memorandum. 

(xvii) G. S . R. 281, 282 and 283 published in Gazette of India 
dated the 26th February, 1977 together with an explana-
tory memorandum. 

(xviii) G.S.R. 102(E) published in Gazette of IndiR dated the 
1st March, 1977 together w,ith an explanatory memoran-
dum. 

(xix) G. S . R. 109 (E) published in Gazette of India dated the 
11 th March, 1977 together with an explanatory memo-
randum. 

(xx) G.S.R. 127(E) published in Gazette of India dated the 
25th March, 1977 together with an explanatory memo-
randum. 

(39) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act 1962:-

(i) G.S.R. 867(E) published in Gazette of India dated the 5th 
November, 1976, together with an explanatory memoran-
dum. 

(ii) G.S.R. 876(E) published in Gazette of India dated the 12th 
November, 1976, together with an explanatory memoran-
dum. 

(iii) G.S.R. 893 (E) published in Gazette of India dated the 22nd 
November, 1976 together with an explanatory memoran-
dum. 

(iv) G.S.R. 896(E) published in Gazette of India dated the 23rd 
November, 1976 together with an explanatory memoran-
dum. 

(v) G.S.R. 897(E) published In Gazette of India dated the 24th 
November, 1976 together with an explanatory memoran-
dum. 

(vi) G.S.R. 902(E) published in Gazette of India dated the 27th 
November, 1976 together with an explanatory memoran-
dum. 

(vii) G.S.R. 903 (E) published in Gazette of India dated the 29th 
November, 1976 together with an explanatory memoran-
dum. 

(viii) G.S.R. 1720 published in Gazette of India dated the 4th 
December, 1976 together with an explanatory memoran-
dum. 

(ix) G·S.R. 909(E) published in Gazette of India dated the 8th 
December, 1976 together with an explanatory memoran-
~. 
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(x) G.S.R. 1723 published in Gazette of India dated the 11th 
December, 1976 together with an explanatory memoran-
dum. 

(xi) G.S.R. 919(E) published in Gazette of India dated the 14th 
December, 1976 together with an explanatory memoran-
dum. 

(xii) G .S.R. 926(E) published in Gazette of India dated the 16tb 
December, 1976 together with an explanatory memoran-
dum. 

(xiii) O.S.R. 930(E) published in Gazette of India dated the 18th 
December, 1976 together with an explanatory memoran-
dum. 

(xiv) G.S.R. 951 published in Gazette of India dated the 24th 
December, 1976 together with an explanatory memoran-
dum. 

(xv) G.S.R. I(E) published in Gazette of India dated the 1st 
January, 1977 together with an explanatory memoran· 
dum. 

(xvi) G.S.R. 7(E) and 8(E) published in Gazette of India dated 
the 6th January, 1977 together with an explanatory memo-
randum. 

(xvii) G.S.R. 39 published in Gazette of India dated the 8th 
January, 1977 together with an explanatory memoran· 
dum. 

(xviii) G.S.R. 67 published in Gazette of India dated the 8th 
January, 1977 together with an explanatory memoran-
dum. 

(xix) G.S.R. 11 (E) and 12(1:.) published in Gazette of India 
dated the 11 th January. 1977 together with an explanatory 
memorandum. 

(xx) G.S.R. 20(E) and 21(E) published in Gazette of India dated 
the 15th January, 1977 together with an explanatory memo-
randum. 

(xxi) G.S.R. 26(E), 27(E) and 28(E) published in Gazette of 
India dated the 22nd January, 1977 together with an expla-
natory memorandum. 

(xxii) G·S.R. 29(E) published. in Gazette of India dated the 22nd 
January, 1977 together with an explanatory memoran-
dum. 

(xxiii) G.S.R. 30(E) and 31 (E) published in Gazette of India 
dated the 24th January, 1977 together with an explanatory 
memorandum. 

(xxiv) G.S.R. 60(E) published in Gazette of India dated the 
7th February, 1977 together with an explanatory memo-
randum. . 
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(xxv) G. S . R. 61( E) published in Gazette of 1I¥lia dated the 
7th February, 1977 together with an explanatory memo-
randum. 

(xxvi) G. S. R. 63 (E) published in Gazette of India dated the 
7th February, 1977 together with an explanatory memo-
randum. 

(xxvii) G.S.R. 67(E) and 68(E) published in Gazette of 
India dated the 8th February, 1977 together with an ex-
planatory memorandum. 

(xxviii) G.S.R. 69(E) published in Gazette of India dated the 
8th February, 1977 together with an explanatory memo-
randum. 

(xxix) G.S.R. 84(E) pul)lished in Gazette of India dated the 
24th February, 1977 t>gether with an explanatory memo-
randum. 

(xxx) G.S.R. 85(E) published in Gazette of India dated the 
24th February, 1977 together with an explanatory memo-
randum. 

(xxxi) G. S . R . 106 (E) published in Gazette of India dated 
the 7th March, 1977 together with an explanatory memo-
randum. 

(xxxii) G. S . R . 107 (E) and 108 (E) published in Gazette of 
India dated the 9th March, 1977 together with an expla-
ItQtOry memorandum. 

(xxxiii) G. S.R. 111 (E) published in Gazette of. India dated 
the 11 th March, 1977 together with an explanatory me-
morandum. 

(xxxiv) G. S. R . 112(E) published in Gazette of India dated 
the 11 th March, 1977 together with an explanatory' memo-
randum. 

(xxxv) G.S.R. 113(E) published in Gazette of India dateo 
the 11 th March, 1977 together with an explanatory memo-
randum. 

(xxxvi) G. S. R . 407 published in Gazette of India dated the 
1.9th March, 1977 together with an explanatory memo-
randum. 

(40) A copy each of the following Notifications (Hindi and Eng. 
lish versions) under sub-section (5) of section 53 of the 
Tamil Nadu General Sales Tax Act, 1959 read with clause 
(c) (iv) of the Proclamation dated the 31st January 1976 
issued by the President in relation to the State C:f Tamil 
Nadu:-

(i) G.O. Ms. No. 68 published in Tamil Nadu Government 
Gazette dated the 23rd January, 1976. 
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(ii) G.O.P. No. 211 published in Tamil Nadu Governmep.t 
. Gazette dated the 10th March, 197 () . 

(iii) G.O.Ms. No. 219 published in Tamil Nadu Govern-
ment Gazette dated the 17th March, 1976. 

(iv) G.O.Ms. No. 1347 published in Tamil Nadu Govern-
ment Gazette dated the 13th October, 1976. 

(v) G.O.Ms. No. 1363 publisbed ill Tamil Nadu Govern-
ment Gazette dated the 13th.Oc~ber, 1976. 

(vi) G. O. P. No. 1417 published in Tamil Nadu,GovernmeD\ 
Gazette dated the 5th October, 1976. 

(vii) G.O. Press No. 1606 published in Tamil Nadu Govern-
ment Gazette dated thj:: 15th November, 1976. 

(viii) G .0. Ms. No. 1536 published in Tamil Nadu Govern-
ment Gazette dated the 15th November, 1976. 

(ix) G.O.Ms. No. 1583. published in Tamil Nadu Govern-
ment Gazette dated the 1st December, 1976. 

(x) O.O.Ms. No. 1534 published in Tamil Nadu Govern-
ment Gazette dated the 1st December, 1976. 

(xi) no.p. No. 1760 published in Tamil Nadu Government 
Gazette dated the 29th December, 1976. 

(xii) G.O.Ps. No. 72' pubJished in Tamil Nadu Government 
Gazette dated the 2nd February, 1977. ,-

(xiii) G.O.Ms. No. 80 published in Tamil Nadu Govern-
ment Gazette dated the 2nd February, 1977. 

(xiv) G.O.Ps. No. 169 pUlJlished in Tamil Nadu Govern-
ment Gazette dated the 3rd February, 1977. 

(xv) G.O-Ms. No. 1908 published in Tamil Nadu Govern-
ment Gazette dated the 9th February, 1977. 

(xvi) G. O. Ms. No, t 63 published in Tamil Nadu Govern-
ment Gazette dated the 23rd Februarx. 1977. 

(xvii) G. O. PS" No. 535 published in Tamil Nadu ,Govern-
ment Gazette dated thellth December, 1974. 

(xviii) G. O. P. No. 752 puhlished in Tamil Nadu Govern-
ment Gazette dated the 16th July, 1975.' ., 

(xix) G. D. P. No. 883 published in· Tamil Nadu Government 
Gazette dated the 20th August, 1975. 

(xx) G. O. Ms. No. 1160 published in' TamilNadu Govern-
ment Gazette dated the 29th October, 1975.' . 

(xxi) G. O. P. No.. 1399 published ia· Tamij, Nadu Govern-
ment Gazette dated the 18th November, 1975. 
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(xxii) G.O. Ms. No. 1540 published in Tamil·Nadu Govern-
ment Gazette dated the 2nd February, 1976 . 

. (xxiii) G. O. Ms. No. 90 published in Tamil Nadu Govern-
ment Gazette dated the 18th February, 1976 .. 

(xxiv) G.O. Ms. No. 348 published in Tamil Nadu Govern-
ment Gazette dated the 17th April, 1976. 

'( xxv) 0.0. P. No. 394 published in Tamil Nadu Govern-
ment Gazette dated the 19th March, 1976. 

(xxvi) Memorandum No. 2729] 1111(2)175-7 published in 
Tamil Nadu Government Gazette dated the 28th April, 
1976. 

(xxvii) G.O.Ps. No. 99 published in Tamil Nadu Govern-
ment Gazette dated the 19th May, 1976. 

,(xxviii) 0.0. Ms. No. 637 published in Tamil Nadu Gov-
ernment Gazette dated the 26th May, 1976. 

(xxix) Memorandum No. 485321111(2) 175-2 published in 
Tamil Nadu Government Gazette dated the 2nd June, 1976. 

(xxx) G.O. Ms. No. 789 published in Tamil Nadu Govern-
ment Gazette dated the 7th July, 1976. 

(xxxi) G. O. Ms. No. 931 published in Tamil Nadu Govern-
ment Gazette dated the 21st July, 1976. 

(xxxii) G. O. Ms. No. 932 published in Tamil Nadu Gov-
ernment Gazette dated the ] 8th August, ] 976 . 

(xxxiii) G.O.P. No. 1049 published in Tamil Nadu Govern-
ment Gazette dated the 25th August, 1976. 

'-xxxiv) G. O. Ms. No. ] 087 published in Tamil Nadu Gov-
ernment Gazette dated the 18th August, 1976. 

(xxxv) G. O. Ms. No. ] 392 published in Tamil Nadu Gov-
ernment Gazette dated the 29th September, 1976. 

(41) A statement (Hindi and English versions) showing reasons 
for delay in laying the Notifications mentioned at (xvii) to 
(xxxv) of (40) above. 

(42) (i) A copy of Notification No. G.O. Ms. 778 (Hindi and 
English versions) published in Tamil Nadu Government Ga. 
zette dated. the 23rd June. ] 976 making certain amendment 
to the Ind1an Stamp Rules. 1925. under sub-section (2) of 
secti?n 75A of the Indian Stamp Act, 1899 read with cJause fC)(1V) of the Proclamation dated the 31st January, 1976 
Issued by the President in relation to the State of Tamil Nadu. 

(ii) A stateme.nt (Hindi and English versions) showing reason" 
for delay In Jaying the above Notification. 
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(43) A copy each of the following papers (Hindi and English yer-
sions) under sub-section (1) of section 619A of the o· 1-
panies Act, 1956:-

(a)(i) Review by the Government on the working of the Rural 
Electrification Corporation, New Delhi, for the year 1975-
76. 

(ii) Annual Report of the Rural Electrification Corporation, New 
Delhi, for the year 1975·76 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon· 

(b)(i) Review by the Government on the working of the Natio-
nal Projects Construction Corporation Limited, New Delhi, 
for the year 1975-76. 

(ii) Annual Report of the National Projects Construction Co~ 
poration Limited, New Delhi, for the year 1975-76 along . , 
with the Audited Accounts and the comments of the Com- ~ ;') 
ptroller and Auditor General thereon. ~ . 

(44) (i) A copy of the Annual Report (Hindi and English versions) . 
of the Damodar Valley Corporation along with the Audit Re-
port on the accounts thereof for the year 1974-75, under sub-
section (5) of section 45 of the Damodar Valley Corporation 
Act, 1948. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above report. 

(45) A copy of the Budget Estimates (Hindi and English versions) 
of the Damodar Valley Corporation for the year 1977-78, 
under sub-section (3) of section 44 of the Damodar Valley 
Corporation Act, 1948. 

(46) A copy of the Bhakra Management Board (Amendment) 
Rules, 1976 (Hindi and English versions) published in Noti-
fication No. G.S.R. 1709 in Gazette of India dated the 4th 
December, 1976, under sub-section (3) of section 97 of the, 
Punjab Reorganisation Act, 1966. ~. 

(47) A copy each of the following papers (Hindi and English ver-
sions) under section 36 of the Employees State Insurance 
Act, 1948:-

(i) Audited Accounts of the Employees' State Insurance Cor-
poration for the year 1972-73 together with the Audit 
Report thereon. 

(ii) Audi~ed Accounts of the Employees' State Insurance Cor-
poration for the year 1973-74 together with the Audit Re-
port thereon. 

(iii) Audi,ted Accounts of the Employees' State Insurance Cor-
poration for the year 1974-75 together with the Audit Re-
port thereon. 
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(iv) Revised Estimates for the year 1976-77 and Budget Esti-
mates for the year 1977-78 of the Employees State Insu-
rance Corporation. 

( 48) A statement showing reasons for delay in laying the papers 
mentioned at (i) to (iii) of item (47) above. 

(49) The following statements showing the acti~n taken by the 
Government on various assurances promises and undertak-
ings given by the Ministers during' the various sessions of 
Lok Sabha:-

(i) Statement No. XLIII-Tenth Session, 1970. I Fourth Lok 
(ii) Statement No. XXXI-Eleventh Session, 1970.: Sabha 
(iii) Statement No. XXXVIII-Second Session, 

1971. 
(iv) Statement No. XXVI-Third Session, 1971. 
(v) Statement No. XXXIII-Fourth Session 1972. 
(vi) Statement No. XXIII-Eighth Session, 1973. 
(vii) Statement No. XXI-Ninth Session 1973. 
(viii) Statement No. XIX-Twelfth Session, 1974. 
(ix) Statement No. XXIII-Thirteenth Session, 

1975. 
(x) Statement No. VII-Fifteenth Session, 1976. 
(xi) Statement No. VI-Sixteenth Session, 1976. 
(xii) Statement No. III-Seventeenth Session, 

1976. 
12. SHRI BRULAL VERMA to lay on the Table-

Fifth Lok 
Sabha 

(1) A copy of the Annual Report (Hindi and English versions) 
of the Development Council for Automobiles, Automobile 
Ancillary Industries, Transport Vehicle Industries, Tractors, 
Earthmoving 'Equipment and Internal Combustion Engines, 
for the year 1975-76, under sub-section (4) of section 7 of 
the Industries (Development and Regulation) Act, 1951. 

(2) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (6) of section 3 of the Essen-
tial Commodities Act, J 955:-

(i) The Copper (Prohibition of Use in the Manufacture of 
Electrical Cables and Wires) Amendment Order 1976 
published in Notification No. S.O. 750(E) in G~zette of 
India dated the 23rd November, 1976. 

(ii) The Copper (Prohibition of Use in the Manufacture of 
Electrical Cables and Wires) Amendment Order, 1977 
published in Notification No. S.O. 59(E) in Gazette of 
India dated the 31st January, 1977. 
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.. ~' 
.. (3) A 'copy e~~h or-the following' papers (Hindi and Englisb 

versions) 'under sub-section (I) of section 619A of the Cor('!) 
panies Act, 1956:-

• I' (a) (i) Review by the Government on the wo;king of the 
Hindustan Cables Limited, for the year 1975-76. 

(N) Annual Report of the Hindustan Cables Limited, f<?~ the year 
1975-76 along with the Audited ACCOUnts and the com-
ments of the Comptroller. and Auditor General thereon. 

(b) (i) Review by the Government on the working of the Bharat 
Heavy· Electricals Limited, for the year 1975-76. 

(ii) Annual Report of the Bharat Heavy Electricals Limited, for 
the year 1975-76 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

6. Financial Committees (1976-77)-A Review-LaId on the Table 

Secretary-General laid on the Table a copy of 'Financial Committees 
1976-77-A Review' (Hindi and English versions). 

7· Parliameotary Commiftees-Sommary of Work-Laid on the Table 

Secretary-General laid on the Table a copy of the 'Parliamentary Com-
mittees-Summary of Work' (Hindi and English versions) pertaining to the 
period lst June, .1.276 to 18th January, 1977. 

8. Government BHI~hsIed 
t 

(i) The Ca/lex [Acquisition of shares of C(1Uex Oil Refining (Jnd;~) Limited 
and of the undertakings in India of Ca/tex (India) Limited] Bill, 1977 

Discussion on the motion for consideration of the Bill moved on the 5th 
April, 1977 continued. 

The following Members took part in the debate:-
(1) Shri O. V. Alagesan 
(2) Shri Dinen Bhattacharya 
(3) Shri R. K. Amin 
(4) Shri Chitta Basu 
(5) Shrimati Parvathi Krishnan 
(6) Shri M. Ram Gopal Reddy 
(7) Shri Vinodbhai B. Sheth 
(8) Shri Vayalar Ravi 

Shri H. N. Bahuguna replied to the debate. 

The motion for consideration was adopted and clause.by-c1ause consi-
deration of the Bill was taken up. 
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.' Clauses 2 to 7 were adopted. 
Clause 8 was adopted, as amended. 
Clauses 9 and 10 were adopted. 
Clause 11 was adopted, as amended. 
Clauses 12 to 24 and the Schedule were adopted. 

Clause I, the Enacting Formula, the Preamble and the Long Title were 
also adopted. 

The motion that the Bill, as amended, be passed was moved by Shri 
H.,N. Bahuguna· __ 

The motion was adopted. and the Bill, as amended was passecl. 

(ii) The Petroleum Pipelines (Acquisition of Right of User in Land) 
Amendment Bill. 1977 

The motion for consideration of the Bill was moved by Shri Biju Patnaik. 
Shri Krishna Chandra Halder took part in the debate. 
Shri Biju Patnaik replied to the debate. -' 
The motion for consideration was adopted and clause-b.y-clause .(iOosi-

deration of the Bill was taken up. 
Clauses 2 10 11 were adopted. 

,Clause 1, the Enacting Formula and the Long Title were Also adopted. 
The motion that the Bill be passed was moved by Sh1'i Biju Patnaik. 
The motion was adopted and the Bill was passed. 

(iii) The Prevention of Publication of Objectionable Matter (Repeal) Bill, 
1977 

" The motion for consideration of the Bill was moved by Shri L. K. Advani. 
The following Members took part in the debate:-

(1) Shri J. Rameshwar Rao 
(2) Shri J agannath Sharma 
( 3) Shri K. Mayathevar ~ 

j 
(4) Dr. Ramji Singh 
(5) Shri Somnath Chatterjee 
(6) Shri P. Rajagopal Naidu 
( 7) Shri R. L. P. Verma 
(8) Shri Samarendra Kund~ 
(9) Shri Vayalar Ravi ) 

( 10) Shri U grascn 
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( ) 1) Shri P. a. Mavalankar 
(12) Sbri C. M. Stephen 
( 13) Shri Kanwar Lal Gupta 

(14) Shri Soughata Roy 
( 15) Shri Balbir Singh 
(16) Shri A. K. Roy 
(17) Shri Narendra P. Nathwani 
( 18) Shri Gauri Shankar Rai 

Shri L. K. Advani replied to the debate. 

-. 

The motion for consideration was adopted and clause-by-clause conside-
ration of the Bill was taken up. 

Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed moved by Sbri L. K. Advani. 
The motion was adopted and the Bill was passed. 

6.05 P.M. / 
(Lot Sabba adjourned till 11 A. M. on Thursday, the 7th April, 1977) 
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11 A.M. 

WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 7, 1977lChaitra 17, 1899 (Saka) 

No. 11 

1. Short Notice Question 
Short Notice Question No.4 addressed to the Minister of Works and 

Housing and Supply and Rehabilitat,i,on regarding 'Regularization of Un-
authorized Colonies' was orally answered and supplementaries were also 
answered thereon· 

2. Question of Privilege 
Referring to the question of privilege sought to be raised by Shri 

Jyotirmoy Bosu on the lst April, 1977 against Shri T. N. Kaul, the then 
Ambassador of India in U.S.A, for certain remarks made by him on tele-
vision network in U.S.A. in July, 1975, the Speaker gave bis decision 
withholding his consent in regard thereto. "",,/ 

3. P8!'ftS Laid 011 the Table 
The following papers were laid on the Table:-

(1) A copy of the Central Advisory Committee for Lighthouses 
(Procedural) Rules, 1976 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 1734 in Gazette of India 
dated the 11 th December, 1976, under sub-section (3) of sec-
tion 21 of the Indian Lighthouses Act, 1927. 

(2) A copy of the Seamen's Provident Fund (Amendment) Scheme. 
1976 (Hindi and English versions) published in Notification 
No. G.S.R. 1284 in Gazette of India dated the 4th September, 
1976, under section 24 of the Seamen's Provident Fund Act, 
1966. 

(3) A copy of the Shipping Development Fund Committee (Emp-
loyees' Contributory Provident Fund) Rules, 1976 (Hindi and 
English versions) published in Notification No. G.S.R. 93 in 
Gazette of India dated the 15th January, 1977, under sub-
section (3) of section 458 of the Merchant Shipping Act, 1958. 
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(4) A copy each of the f~llowing papers. (H6in1d9i;n1 T:egltomvpe~: 
sions) under sub-sectIon (3) of sectIon 0 . 
nies Act, 1956 read with clause (c) (iv) of the ~rocl~matJon 
dated the 31st January, 1976 issued by the PreSIdent 10 rela-
tion to the State of Tamil Nadu:-

(a) Annual Report of the Poompuhar Shipping Corporati~n, 
Madras for the period ended 31st March, 1975 along With 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(b) Annual Report of the Poompuhar Shipping Corporation, 
Madras for the period ended 31st March, 1976 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(5) 

(6) 

Two statements (Hindi and English versions) showing reasons 
for delay in laying the reports mentioned at (4) (a) and (b) 
above. 
A copy each of the following papers (Hindi and English ver-
sions) under sub-section (6) of section 16 of the Merchant 
Shipping Act, 1958:-

(i) Annual Report of the Shipping Development Fund Com-
mittee for the year 1974-75 along with the Audited Ac~ounts. 

(li) Annual Report of the Shipping Development Fund Committee 
for the year 1975-76 along with the Audited Accounts. 

(7) Two statemento; (Hindi and English versions) showing reasons 
for delay in laying the reports mentioned at (6) above. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 133 of the Motor 
Vehicles Act, 1939 read with clause (c) (iv) of the Proclama-
tion dated the 31st January, 1976 issued by the President in 
relation to the State of Tamil Nadu:-

(i) G. O. Ms. 2241 published in Tamil Nadu Government 
Gazette dated the 29th September, 1976 making certain am-
endment to the Tamil Nadu Motor Vehicles Rules, 1940. 

(ii) G. O. Ms. 2579 published in Tamil Nadu Government 
Gazette dated the 18th October, 1976 making certain amend-
ment to the Tamil Nadu Motor Vehicles Rules, 1940. 

(iii) G.O. Ms. 2614 published in Tamil Nadu Government 
Gazette dated the lOth November, 1976 making certain 
amendment to the Tamil Nadu Motor Vehicles Rules, 1940. 

(iv) G. O. Ms. 2668 published in Tamil Nadu Government 
Gazette dated the 17t~ November, 1976 making certain am-
end~ents ~o the TamIl Nadu Motor Vehicles Accidents 
ClaImS Tnbunals Rules, 1961. 
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(v) G.O. Ms. 66 published in Tamil Nadu Government Gazette 
dated the 26th January, 1977 making c~rtain amendments to 
the Tamil Nadu Motor Vehicles Rules, 1940. 

(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the Notifications mentioned at (8) above. 

(l 0) (a) A copy each of the following Notifications under sub-section 
(4) of section 29 of the Tamil Nadu Agricultural Produce 
MaTkets Act, 1959 read with clause (c)(iv) of the Proclamation 
dated the 31st January, 1976 issued by the President in rela-
tion to the State of Tamil Nadu:- i 

(i) Memo No. 69404IAM.l173-3 published in Tamil Nadu Gov-
ernment Gazette dated the 15th August, 1973. 

(ii) Memo No. lOO402IAM.l173-3 published in Tamil Nadu Gov-
ernment Gazette dated the 13th August, 1975. 

(iii) G.O. Ms. No. 759 published in Tamil Nadu Government 
Gazette dated the 19th May, 1976. 

(iv) Memo No. 76441IAM.l176-3 published in Tamil Nadu Gov-
ernment Gazette dated the 20th October, 1976. 

(v) G.O. Ms. No. 1903 published in Tamil Nadu Government 
Gazette dated the 20th October, 1976. 

(vi) G.O. Ms. No. 1909 published in Tamil Nadu Government 
Gazette dated the 20th October, 1976. 

(vii) G.O. Ms. No. 1923 published in Tamil Nadu Govern-
ment Gazette dated the 27th October, 1976. 

(viii) G. O. Ms. No. 1941 published in Tamil Nadu Govern-
ment Gazette dated the 10th November, 1976. 

(ix) G.O. Ms. No. 1969 published in Tamil Nadu Government 
Gazette dated the 27th October, 1976. -

(x) G.O. Ms. No. 1982 published in Tamil Nadu Govern-
ment Gazette dated the 3rd November, 1976. 

(xi) Memo. No. 49234IAM.l175-n published in Tamil Nadu 
Government Gazette dated the 10th November, 1976. 

(xii) G.O. Ms. No. 2063 published in Tamil Nadu Govern-
ment Gazette dated the 10th November, 1976. 

(xiii) G.O. Ms. No. 2074 published in Tamil Nadu Govern-
ment Gazette dated the 17th November, 1976. 

(xiv) G. O. Ms. No. 2093 published in Tamil Nadu Govern-
ment Gazette dated the 17th November, 1976. 

(xv) G.O. Ms. No. 2107 published in Tamil Nadu Government 
Gazette dated the 17th November, 1976. 
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(xvi) G.O. Ms. No. 2126 published in Tamil Nadu Govern-
ment Gazette dated the 24th November, 1976. 

(xvii) G. O. Ms. No. 2235 published in Tamil Nadu Govern-
ment Gazette dated the 15th December, 1976. 

(xviii) G.O. Ms. No. 2335 published in Tamil Nadu Govern-
ment Gazette dated the 29th December, 1976. 

(xix) G. O. Ms. No. 2355 published in Tamil Nadu Govern-
ment Gazette dated the 5th January, 1977. 

(b) A statement (Hindi and English versions) explaining ~easons 
for not laying the Hindi versions of the above NotificatIons. 

(11) A copy each of the following p~pers (Hindi and English ,:ersions) 
under sub-section (1) of sechon 619 A of the CompanIes Act, 
1956:-

(i) Review by the Government on the working of the Indo-
Burma Petroleum Company Limited, Calcutta, for the year 
1975-76. 

(ii) Annual Report of the Indo-Burma Petroleum Company 
Limited, Calcutta, for the year 1975-76 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(12) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 46 of the Urban Land 
(Ceiling and Regulation) Act, 1976:-

(i) The Urban Land (Ceiling and Regulation) Eighth Amend-
ment Rules, 1976, published in Notification No. G. S. R. 33 
in Gazette of India dated the Ist January, 1977 together with 
an explanatory memorandum. 

(ii) G. S . R. 34 published in Gazette ot India dated the 1 st 
January, 1977 containing corrigendum to Notification No. 
G.S.R. 1261 published in Gazette of India dated the 28th 
August, 1976, together with an explanatory memorandum. 

(iii) S.O. 38 published in Gazette of India dated the lst January 
1977 together with an explanatory memorandum. ' 

(iv) The Urban Land (Ceiling and ~egulation) Ninth Amend-
ment Ru~es, 1976, published in Notification No. G.S.R. 
958(E) 10 Gazette of India dated the 29th December 1976 
together with an explanatory memorandum. ' 

(v) S.O. 463 published in Gazette of India dated the 5th Feb-
ruary, 1977 together with an explanatory memorandum. 

(vi) The Urban Land (Ceiling and Regulation) Tenth Amend-
ment. Rules, 1977, published in Notification No G S R 
183 10 Gazette of India dated the 5th February' 1977 . ta:. 
gether with an explanatory memorandum. ' 
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(13) A copy each of the following Notifications under su~section (3) 
of section 45 of the Tamil Nadu Urban Land (CedIng and Re-
gulation) Act, 1976 read with clause (c) (iv) of the ~roclam~­
tion d~ted the 31st January, 1976 issued by the President In 
relation to the State of Tamil Nadu:-

(i) S.R.O. A-387(C) 176 published in Tamil Nadu Government 
Gazette dated the 19th October, 1976. 

(ii) G.O. Ms. No. 2275 published in Tamil Nadu Government 
Gazette dated the 24th November, 1976. 

(iii) S.R.O. A-478(a) 176 published in Tamil Nadu Government 
Gazette dated the 23rd December, 1976. 

(iv) S.R.O. A-39(b)177 published in Tamil Nadu Government 
Gazette dated the 22nd February, 1977. 

(14) Four statements (Hindi and English versions) explaining rea-
sons for not laying the Hindi versions of the Notifications at 
(13) above. 

(15) A copy each of the following Notifications under sub-section (2) 
of section 70 of the Tamil Nadu Slum Areas (Improvement and 
Clearance) Act, 1971 read with clause (c)(iv) of the Procla-
mation dated the 31st January, 1976 issued by the President in 
relation to the State of Tamil Nadu:- . 

(i) G.O. Ms. 43 published in Tamil Nadu Government Gazette 
dated the 11th February, 1976 making certain amendments 
to the Tamil Nadu Slum Clearance Board Non-Technical 
Subordinate Service Rules, 1972. 

(ij) G.O. Ms. 44 published in Tamil Nadu Government Gazette 
dated the 11th February, 1976 making certain amendments 
to the Tamil Nadu Slum Clearance Board Non-Technical 
Subordinate Service Rules, 1972. 

(iii) G.O. Ms. 689 published in Tamil Nadu Government Gazette 
dated the 9th June, 1976 making certain amendment to the 
Tamil Nadu Slum Clearance Board Non-Technical Sub-
ordinate Service Rules, 1972. 

(iv) G. O. Ms. 752 published in Tamil Nadu Government Gazette 
dated the 23rd June, 1976 making certain amendment to the 
Tamil Nadu Slum Cleal'ance Board Non-Technical Sub-
ordinate Service Rules, 1972. 

(v) G.O. Ms. 753 published in Tamil Nadu Government Gazette 
dated the 23rd June, 1976 making certain amendment to 
the Tamil Nadu Slum Clearance Board Engineering Officers 
Service Rules, 1972. 

(vi) G.O. Ms. 843 dated the 16th June, 1976 making certain 
amendments to the Tamil Nadu Slum Clearance Board Non-
Technical Officers Service Rules, 1972. 
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(vii) G.O. Ms. 908 dated the 24th June, 1976 making c.f':)lin 
amendment to the Tamil Nadu Slum Clearance Board Non-
Technical Subordinate Service Rules, 1972. • 

(viii) G.O. Ms. 1050 published in Tamil Nadu Government 
Gazette dated the 11 th August, 1976 making certain amend- i 

ments to the Tamil Nadu Slum Clearance Board Service 
Rules, 1972. 

(ix) G.O. Ms. 1207 published in Tamil Nadu Government Gazette 
dated the 15th October. 1976. 

(16) A statement (Hindi and English versions) explaining reasons 
for not laying the Hindi version of the Notifications at ( 15) 
above. 

(17) A copy of the Tamil Nadu Requisitioning and Acquisition C?f 
Immovable Property (Amendment) Act, 1977 (President's A" 
No.6 of 1977) (Hindi and English versions) published in 
Gazette of India dated the 4th March, 1977. 

(18) A copy each of the following Notifications under sub-section (2) 
of section 45 of the Tamil Nadu Urban Land Tax Act, 1966 
read with clause (c)(iv) of the Proclamation dated the 31st 
January, 1976 issued by the President in relation to the State 
of Tamil Nadu:-

(i) G.O. Ms. No. 2014 published in Tamil Nadu Government 
Gazette dated the 1st October, 1975. 

(ii) G.O. Ms. No. 2015 published in Tamil Nadu Government 
Gazette dated the 1st October, 1975. 

(iii) G. O. Ms. No. 2084 published in Tamil N adu Government 
Gazette dated the 29th October, 1975. 

(iv) S.R.O. A-192176 published in Tami1 Nadu Government 
Gazette dated the 16th J unc, 1976. 

(19) A statement (Hindi and Englisb versions) explaining reasonr, 
for not laying the Hindi version of the Notifications at (1 ~ 
above. 

(20) (a).A copy of t~e ~eport on the General Elections to the Legis-
latlve Assembhes 10 India (1970-72), Volume-II (Statisti-
cal). 

(b) A statemen! (Hi~di and English versions) explaining reasons 
for not laymg Simultaneously the Hindi version of the above 
Report. 

(21) A copy of the High Court of Rajasthan (Establishment of a 
P~anent Bench at Jaipur) Order, 1976 (Hindi and English 
versions) publ!shed in Notification No. O.S.R. 911 (E) in 
Gaz.ette of India dated the 8th December, 1976, issued under 
section 51 of the States Reorganisation Act, 1956. 
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(22) A copy of the Companies (Acceptance of Deposits) Third Am-
endment Rules, 1976 (Hindi and English versions) published 
in Notification No. G. S. R. 965(E) in Gazette of India dated 
the 31st December, 1976, under sub-section (3) of section 642 
of the Companies Act, 1956. 

(23) A copy of the Delimitation of Council Constituencies (Uttar 
Pradesh) Amendment Order, 1977 (Hindi and English ver-

, sions) published in Notification No. G.S.R. 123(E) in 
Gazette of India dated the 23rd March, 1977, under sub-
section (3) of section 13 of the Representation of the People 
Ac~ 195B . 

(24) (i) A copy of the Certified Accounts of the National Institute 
for Training in Industrial Engineering, Bombay, for the year 
1975-76. 

(ii) A statement (Hindi and English versions) explaining reasons 
for not laying simultaneously the Hindi version of the above 

Accounts. 
(25) Annual Report (Hindi and English versions) of the Technical 

Teachers' Training Institute (Eastern Region) Calcutta, for 
the year 1975-76· 

(26) Annual Report (Hindi and English versions) of the Technical 
Teachers' Training Institute (Western Region) Bhopal, for the 
year 1~75-76. 

(27) A copy of the Annual Report (Hindi and English versions) of 
the Indian Council of Historical Research for the year 1974-75, 
under rule 45 of the Memorandum of Association and Rules 
of the Indian Council of Historical Research. 

(28) A copy of the Certified Accounts (Hindi and English versions) 
of the Indian Council of Historical Research for the year 
1974-75 under rule 44(d) of the Memorandum of Association 
and Rules of the Indian Council of Historical Research. 

(29) A copy of the University Grants Commission (Fitness of Certain 
Universities for Grant) Amendment Rules, 1976 (Hindi and 
English versions) published in Notification No. G.S.R. 1747 
in Gazette of India dated the 18th December, 1976, under sub-
section (3) of section 25 of the University Grants Commission 
Act, 1956. 

(30) A copy of the Annual Report (Hindi and English versions) of 
the School of Planning and Architecture, New Delhi, for the 
year 1975-76. 

(31) A copy of the Certi,fied Accounts (Hindi and English ver-
sions) of the Iawaharlal Nehru University. New Delhi for the 
year 1974-75. 

[P.T.O. 
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(32) A copy each of the following papers under su~section (~ 
section 23 of the Institutes of Technology Act, 1961:-

(i) Certified Accounts of the Indian Institute of Technology," 
Delhi, for the year 1974-75 along with the Audit Report 
thereon. (Hindi versions). 

(ii) Certified Accounts of the Indian Institute of Technology, 
Madras, for the year 1975-76 along with the Audit Report 
thereon. 

(33) A statement (Hindi and English versions) explaining reasons for 
not laying simultaneously the Hindi version of the document 
mentioned at 32(ii) above. 

(34) A copy each of the following Notifications (Hindi and Engli$b 
versions) under section 54 of the Tamil Nadu Private Colleges 
(Regulation) Act, 1976 read with clause (c) (iv) of the Pro-
clamation dated the 31st January, 1976 issued by the Presidet) 
in relation to the State of Tamil Nadu:- -

(i) The Tamil Nadu Private Colleges (Regulation) Rules, 1976, 
published in Notification No. G.O.Ms. 1285 in Tamil Nadu' 
Government Gazette dated the 25tlt June, 1976. 

(ii) G.O.Ms. No. 1286 published in Tamil Nadu Government 
Gazette dated the 25th June, 1976. 

(iii) G.O.Ms. No. 1287 published in Tamil Nadu Government 
Gazette dated the 25th June, 1976. 

~ (iv) G.O.Ms. No. 2216 published in Tamil Nadu Government 
Gazette dated the 3rd November, 1976. 

(v) G.O.Ms. No. 2477 published. in Tamil Nadu Government( 
Gazette dated the lst December, 1976. . 

(35 (i) A copy of the Annual Report (Hindi and English versions) of' 
the Indian Institute of Science, Bangalore, for the year 1975-76. 

,. 

(ii) A statement (Hindi and English versions) showing reasons . 
for delay in laying the above report. . . 

(36) A statement (Hindi and English versions) explaining reasons i\l 
not laying the Annual Report and Accounts of the Indian 
Institute of Management, Calcutta for the year 1975-76 
within a period of 9 months after the close of the accounting 
year. 

(37) A copy of the Annual Report (Hindi and English versions) of 
the Indian Institute of Management Ahmedabad for the year 
1975-76. " 

(38) (i) A copy of the Annual Report (Hindi and English versions) 
of the Indian School of Mines, Dhanbad for the year 1975-76. 

.~' 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Report. 

.~j) 
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(39) A copy of the Vegetable Oil Product Producers (Regulati~ o! 
Refined Oil Manufacture) Amendment Order, 1977 (Hindi 
and English versions) published in Notification No. G.S.R. 
103(E) in Gazette of India dated the 2nd Ma'1'ch, 1977, under 
sub-section (6) of section 3 of the Essential Commodities Act, 
1955. 

(40) A copy each of the following President's Acts (Hindi and 
English versions) under sub.section (3) of section 3 of the 
Tamil Nadu State Legislature (Delegation of Powers) Act, 
1976:-. 

(i) The Tamil Nadu Co-operative Societies (Amendment) Act, 
1977 (President's Act No. 1 of 1977) published in Gazette 
of India dated the 10th January, 1977. 

(ii) The Tamil Nadu Co-operative Land Development Banks 
(Amendment) Act, 1977 (President's Act No.2 of 1977) 
published in Gazette of India dated the 10th January, 1977. 

(41) (i) A copy of the Annual Report of the Tamil Nadu Civil 
Supplies Corporation Limited, Madras for the year 1973-74 
along with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under sub-section 
(3) of section 619A of the Companies Act, 1956 read with 
clause (c)(iv) of the Proclamation dated the 31st January, 
1976 issued by the President in relation to the State of Tamil 
Nadu. 

(ii) A statement (Hindi and English versions) explaining reasons 
for not laying the Hindi version of the above report. 

(42) A copy each of the following Notifications (Hindi and Eng- _ 
lish versions) under sub-section (4) of section 119 of the 
Tamil Nadu Co-operative Societies Act, 1961 read with 
clause (c) (iv) of the Proclamation dated the 31st January, . 
1976 issued by the President in relation to the State of Tamil 
Nadu:-

(i) 0.0. Ms. No. 549 published in Tamil Nadu Govern-
ment Gazette dated the 18th August, 1976. 

(ii) G.O. Ms. No. 550 published in Tamil Nadu Govern-
ment Gazette dated the t 8th August, 1976. 

(iii) G. O. Ms. No. 731 published in Tamil Nadu Govern-
ment Gazette dated the 10th November, 1976. 

(iv) G.O. Ms. No. 844 published in Tamil Nadu Govern-
ment Gazette dated the 22nd December, 1976. 

(v) 0.0. Ms. No. 843 pubJished in Tamil Nadu Government 
Gazette dated the 22nd December, 1976. 

(vi) G.O. Ms. No. 18 published in Tamil Nadu Government 
Oazette dated the 8th January, 1976. 

[P.T.O. 
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(43) A copy each of the following ~otifications (~indi and Eng- @ 
lish versions) under sub-sectlon (2) of sectIon 38A of the 
Tamil Nadu Co-operative Land Development Banks Act, 1934 
read with clause (c) (iv) of the Proclamation dated the 31st 
January, 1976 issued by the President in relation to the State 
of Tamil Nadu:-

(i) G.O. Ms. No. 826 published in Tamil Nadu Government 
Gazette dated the 15th December, 1976. 

(ii) G.O. Ms. No. 36 pub1ish~ in Tamil Nadu Government 
Gazette dated the 9th February, 1977. 

(44) A statement (Hindi and English versions) showing reasons 
for delay in laying the Notifications mentioned at (42) and 
(43) above. 

(45) A copy of the Audit Report (Hindi and English versions) on 
the Accounts of the Tea Board for the year 1974-75 along 
with the statement of Accounts. 

(46) A copy each of the ~ollowing pape~ (Hindi and English v~r­
sions) under sub-section (1) of sechon 619A of the Compames 
Act, 1956:-

(i) Review by the Government on the working of t~e State Trad-
ing Corporation of India Limited, New Delhi, for the year 
1975-76. 

(ll) Annual Report of the State Trading Corporation of India 
Limited, New Delhi, for the year 1975-76 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(47) A copy of the Tobacco Board (Second Amendment) Rules, 
1976 (Hindi and English versions) published in Notificatiml 
No. G,SR. 1576 in Gazette of India dated the 6th November, 
1976, under sub-section (3) of section 32 of the Tobacco Board 
Act, 1975. 

(48) (i) A copy of Notification No. G.O.Ms. 279 published in Tamil 
Nadu Government Gazette dated the 12th May, 1976 making 
certain amendment to the Tamil Nadu Weights and Measures 
(Enforcement) Rules, 1967, under section 43 of the Tamil 
Nadu Weights and Measures (Enforcement) Act, 1958. 

(ii) A statement (Hindi and English versions) explaining reasons for 
not laying the Hindi version of the above Notification. 

(iii) A statement (Hindi and English versions) showing reasons for 
delay in laying the Notification mentioned at (i) above. 

(49) A copy of the Certified Account" (Hindi and English versions) 
of th~ National Cooperative Development Corporation, New 
DelhI, for the year 1975-76 together with the Audit Report 
thereon, under sub-section (4) of section 17 of the National 
Co-operative Development Corporation Act, 1962. 

1'0 



(50) A copy of the Certified Accounts (Hindi and English versions) 
of the Cardamom Board Emakulam, for the year 1975-76 
and the Audit Report the~n, under sub-section (4) of section 
19 of the Cardamom Act, 1965. 

(51) A copy of the Annu~ Report (Hi~di and E~glish versions) 
of the International AIrports Authonty of India for the year 
1975-76, under sub-section (2) of section 25 of the Inter-
national Airports Authority Act, 1971. 

(52) A copy of the Certified Accounts (Hindi and English ver-
sions) of the International Airports Authority of India for 
the year ended 31st March, 1976 together with the Audit 
Report thereon, under sub-section (4) of section 24 of the 
International Airports Authority Act, 1971. 

(53) A copy each of the following Reports (Hindi and English 
versions) under sub-section (2) of section 37 of the Air Cor-
porations Act, 1953:-

(i) Annual Report of the Air India for the year 1975-76. 
(ii) Annual Report of the Indian Airlines for the year 1975-76. 

(54) A copy each of the following papers (Hindi and English 
versions) under sub-section (4) of section 15 of the Air Cor-
porations Act, 1953:-

(i) Certified Accounts of the Air India for the year 1975-76 
together with the Audit Report thereon. 

(ii) Certified Accounts of the Indian Airlines for the year 1975-76 
together with the Audit Report thereon. 

(55) A copy each of the following Notifications (Hindi and English 
versions) under section 14A of the Aircraft Act 1934:-, . 

(i) The Aircraft (Sixth Amendment) Rules, 1976 published in 
Notification No. G.S.R. 1739 in Gazette of India dated the 
lIth December, 1976 together with an Explanatory Note. 

(ii) The Aircraft (Amendment) Rules, 1977 published in Noti-
fication No. G.S.R. 48(E) in Gazette of India dated the 29th 
January, 1977 together with an Explanatory Note. 

(iii) The ~ircr~ft (Second Amendment) Rules, 1977 published in 
NotificatIOn No. G.S.R. 49(E) dated the 31st January, 1977 
together with an Explanatory Note. 

(56) A copy each of the ,following papers (Hindi and English ver-
sions) under article 151(1) of the Constitution:-

(i) Report of the Comptroller and Auditor General of India, for 
the year 1975-76, Union Government (Civil). 
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(ii) Report of the Comptroller and Auditor General of lnd~a, for .~ 
the year 1976-Union Govem~ent. ~Commercla1)­
Part II--Central Fisheries Corporation LImIted. 

(57) A copy of Union Government Appropriation Accounts (Civil) 
for the year 1975-76 (Hindi and English versions). 

(58) A copy eacb of the foll~wing Notifications (Hindi and Eng-
lish versions) under section 159 of the Customs Act, 1962:-

(i) G. S.R. 134(E) published in Gazette of India dated the 
29th March, 1977 together with an explanatory memo-
randum. 

(ii) G.S.R. 135(E) published in Gazette of India dated the 
29th March, 1977 containing corrigendum to Notification 
No. G.S.R. 711(E) dated the 2nd August, 1976. 

(iii) G.S.R. 146(E) published in Gazette of India dated the 
31 st March, 1977 toge!ber with an explanatory memoran-
dum. 

(iv) G. S. R . 147 (E) published in Gazette of India dated the 
31st March, 1977 together with an explanatory memo-
randum. 

(v) G.S.R. 148(E) published in Gazette of India dated the 
31 st March, 1977 together with an explanatory memo-
randum. 

(vi) G.S.R. 149(E) published in Gazette of India dated the 
31 st March, 1977 together with an explanatory memo-
randum. 

(vii) G. S . R . 150 (E) published in Gazette of India dated the 
31 st March, 1977 together with an explanatory memoran· 
dum. 

(viii) O. S . R . 151 (E) published in Gazette of India dated the 
31st March, 1977 together with an explanatory memoran· 
dum. 

(ix) G.S.R. 166(E) published in Gazette of India dated the 1st 
April, 1977 together with an explanatory memorandum. 

(59) A copy of Notification No. O.S.R. 158(E) (Hindi and 
English versions) published in Oazette of India dated the 1st 
April, 1977 issued under the Central Excise Rules 1944 
together with an explanatory memorandum. ' 

(60) A. copy t?ach of the following Notifications (Hindi and Eng-
lIsh versIons) under section 38 of the Central Excises and 
Salt Act, 1944:-

(i) The Central Excise (Twenty-eighth Amendment) Rules 
1976 published in Notification No. G.S.R. 937(E) i~ 
G~ette of India dated the 21st December, 1976, together 
WIth an explanatory memorandum. 
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(ii) The Central Excise (Third Amendment) ~u1es, 1977 
published in Notification No. G.S.R. 88(E) in Gazette 
of India dated the 25th February, 1977. 

(iii) The Central Excise (Seventh Amendment) Rules, 1977 
published in Notification No. G.S.R. 165(E) in Gazette 
of India dated the 1 st April, 1977. 

(iv) The Central Excise (Fifth Amendment) Rules, 1977 pub-
lished in Notification No. G. S. R. 443 in Gazette of India 
dated the 2nd April, 1977. 

(61) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 53 of the Tamil Nadu 
General Sales Tax Act, 1959 read with clause (c)(iv) of the 
Proclamation dated the 31st January, 1976 issued by the 
President in relation to the State of Tamil Nadu:-

(i) G.O. Ps. 145 published in Tamil Nadu Government Gazette 
dated the 23rd February, J 977 making certain amendments 
to the Tamil Nadu General Sales Tax Rules, 1959. 

(ii) G.O. Ps. 77 published in Tamil Nadu Government Gazette 
dated the 9th March, 1977. 

(iii) G.O. Ps. 162 published in Tamil Nadu Government Gazette 
dated the 9th March, 1977 making certain amendments to 
the Tamil Nadu General Sales Tax Rules, 1959. 

(62) A copy of Notification No. F. 4(2)176-Fin.(G) (Hindi and 
English versions) published in Delhi Gazette dated the 24th 
March, 1977, under section 72 of the Delhi Sales Tax Act, 
1975. 

(63) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (I) of section 619A of the Companies 

..s Act 1956:-
(1) (i) Review by the Government on the working of the Bharat 

Ophtbalmic Glass Limited, Durgapur, for the year 1975-76. 
(ii) Annual Report of the Bharat Ophthalmic Glass Limited, 

Durgapur, for the year 1975-76 along with the Audited 
Accounts and the comments of the Comprtoller and Auditor 
General thereon. 

(2) (i) Rev~w by the Government on the working of the Tunga-
bhadra Steel Products Limited, for the year 1975-76. 

(ii) Annual Report of the Tungabhadra Steel Products Limited, 
for the year 1975-76 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(3) (j) Review by the Government on the working of Cement Cor-
poration of India Limited, New Delhi, for the year 1975-76. 
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(ii) Annual Report of the Cement Corporation of India Limit'} 
New Delhi, for the year 1975-76 along with the Audi.ted 
Accounts and the comments of the Comptroller and AudItor 
General thereon. 

(4) (i) Review by the Government on the working of the Bharat 
Heavy Plate and Vessels Limited, Visakhapatnam, for the 
year 1975-76. 

(ii) Annual Report of the Bharat !Heavy Plate and Vessels Limit-
ed, Visakhapatnam, for the year 1975-76 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(5) (i) Review by the Government on the working of the Hindus-
tan Machine Tools Limited, Bangalore, for the year 1975-76. 

(ii) Annual Report of the Hindustan Machine Tools Limitedf. 
Bangalore, for the year 1975-76 along with the Audite<r ,n 
Accounts and the comments of the Comptroller and Auditor 
General thereon. ' 

(6) (i) Review by the Government on the working of the Triveni 
Structurals Limited, Naini, Allahabad, for the year 1975-76. 

(ii) Annual Report of the Triveni Structurals Limited, Naini, 
Allahabad, for the year 1975-76 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. . 

(7) (i) Review by the Government on the working of the Mining 
and Allied Machinery Corporation Limited, Durgapur, for f 
the year 1975-76. . ~ , 

(ii) Annual Report of the Mining and Allied Macbinery Corpo-
ration Limited, Durgapur, for the year 1975-76 along with \ 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(8) (i) Review by the Government on the working of the Bharat., 
Pumps and Compressors Limited, Naini, Allahabad, for thl. 'I) 
year 1975-76. 

(ii) Annual Report of the Bharat Pumps and Compressors Limit-
ed, Naini, Allahabad, for the year 1975-76 along with the 
Audited Accounts and the comments of Comptroller and 
Auditor General thereon. 

4. AS8eIlt to BiDs 

Secretary-General laid on the Table following ten Bills passed by the 
Houses of Parliament during the current session and assented to:-

(l) The Appropriation (Vote on Account) Bill, 1977. 
(2) The Appropriation Bill, 1977. 
(3) The Appropriation (Railways) Vote on Account Bill, 1977. ..:, 
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Ie (4) The Appropriation (Railways) Bill, 1977. 
(5) The Tamil Nadu Appropriation (Vote on Account) Bill, 1977. 
(6) The Tamil Nadu Appropriation Bill, 1977. r, 

f 

t (7) The NagaJand Appropriation (Vote on Account) Bill, 1977. 
(8) The Nagaland Appropriation Bill, 1977. 
(9) The Pondicherry Appropriation (Vote on Account) Bill, 1977. 

(10) The Pondicherry Appropriation Bill, 1977. 

: 5. PreseatadOD of Petition 
.: Shri Jyotirmoy Bosu presented a petition signed by Shri Konda .LUSh-] 
!' man Bapuji and twenty-one other members of Andhra Pradesh LegIslature 
~ in respect of the conduct of the Chi6f Minister, certain Ministers and 
: Government officials of Andhra Pradesh. 
I 

'6. Statements by Ministers 
f, ( 1) The Minister of Home Affairs made a statement on the proposal of 
~ the Government to order inquiry into excesses committed during the period 
~ of the Emergency. 
t (2) The Minister of Home Affairs made a statement on the proposal of 
';1 the Government to order an inquiry into the death of Sunder Singh, dacoit, 
~: in the custody of Delhi Police. , 

(3) The Minister of Information and Broadcasting made a statement 
~: on 'SAMACHAR'. 
:", 

i.7. StatemeDt by Member I, Pandit D. N. Tiwary, Chairman of the House Committee, made a state-
r, ent on allotment of houses to M.Ps. 

,'., .• Government Bi~lntroduced 

The Constitution (Forty-third Amendment) BilI, 1977. 
The motion for leave to introduce the Bill moved by Shri Shanti Bhushan 

~ was opposed. The motion was adopted and the Bill was introduced. 

~~'9. Matters Under RuJe 377 

(1) Sh~ Jyotirmoy Bosu raised matter regarding restrictions imposed by 
the erstwhile Government on the Association of Voluntal)' Agencies for 

. Rural Development (AVARD). 
I 

(2) Shri Shyamnandan Mishra raised matter regarding mal-practices 
during the recent elections to Lok Sabha. 

10. Statement by Minister 

, • ~e Minister ?f Tourism and Civil Aviation made a statement regard-
~~mg aeldent to NatIonal Remote Sensing Agency's DC-3 aircraft near Ongole ,iiin Andhra P'1'adesh on the 5th April, 1977. 

: .. } 
,'{ 
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11. Govemment BBl-Passed 
The Parliamentary Proceedings (Protection of Publication) Bill, 1977 

The motion for consideration of the Bill was moved by 
Shri L. K. Advani. 

The following Members took part in the debate:-

( 1) Shri Puma Sinha 
(2) Shri 1. Rameshwar Rao 

(Lok Sabha adjourned at 
2.05 P.M.) 

1 .05 P.M. and re-assembled at 

(3) Shri Laxmi N_arain Nayak 
( 4) Shri Vayalar Ravi 
(5) Shri Keshavrao Dhondge 
(6) Shri Somnath Chatterjee 
(7) Shri C. M. Stephen 
(8) Dr. Ramji Singh 
(9) Shri C. K. Chandrappan 

( 10) Shri P. G. Mavalankar 
( 11) Shri Sougata Roy 

Shri L. K. Advani replied to the debate. 
The motion for consideration was adopted and clause-by-clause COD-

sideration of the Bill was taken up. 
Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri L. K. Advani. 
The motion was adopted and the Bill was passed . 

....... U. Statemea.t by Minister /' f 
The Minister of Home Affairs made a statement regardi.Qg enqumes 

against the Association of Voluntary Agencies for Rural Development 
(A V ARID) and some other organisations. 
13. Statutory ResoIutioo-Adopted 

Shri H. M. Patel moved the following Resolution:-
"That in pursuance of sub-section (2) of section 8, read with sub-

section (3) of section 7 of the Customs Tariff Act, 1975 (51 
of 1975), this House approves the following Notifications of 
the Government of India in the Department of Revenue and 
Banking, namely:-

.. , 

(a) N.o. G. S. R. 870(E), dated the 6th November, 1976, in-
crea<;mg the export duty on coffee Jrom Rs. 300 per quintal ~ 
to Rs. ~ 300 per quintal. f 
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(b) No. G.S.R. 877(E), dated the 13th November, 1976, 
increasing the export duty on groundnut kernel from 
Rs. 800 per tonne to Rs. 1500 per tonne and on ground-
nut in shell from Rs. 600 per tonn.e to Rs. 1125 per tonne, 
and 

(c) No. G.S.R. 13(E), dated the 12th January, 1977. levy-
ing an export duty on cardamom at the rate of Rs. 50 per 
kilogram under the new Heading No. 22 in the Second 
Schedule to the said Act. 

from the date of each of the notifications aforesaid." 
The following Membhs took part in the debate:-

( 1) Shti D. B. Chandre Gowda 
(2) Shri A. C. George 
( 3) Shri DharJmsinhbh~i Patel 
(4) Shri C. M. Stephen 
( 5) Shri C. K. Chandrappan 
(6) Shri Vayalar Ravi 
(7) Shri Nathuram Mirdha . 
( 8 ) Shri M. Ram Gopal Reddy 

Shri H. M. P~tel replied to the debate. 
The Resolution was adopted. 

14. Message from the Vice-President Acting 85 PresideDt 

'Ib The Speaker communicated to Lok Sabha the following message dated 
~e 6th April, 1977 from the Vice-President acting as President: 
~.. "I have received with great satisfaction the expression of thanks by 

the Members of the Lok Sabh'a for the Address which I deli-
vered to both Houses of Parliament assembled together on the 
28th March, 1977." 

~ 15. Govemment Bills-Passed 
(i) The Government of Union Territories (Amendment) Bill, 1977 
The motion for consideration of the Bill was moved by Chaudhuri 

Charan Singh. 

The following Members took part in the debate:-
(1) Dr. Henry Austin 
(2) Shri Amrut Shivram Kasar 
(3)Shri Eduardo Faleiro 

'(4) Shri Krishna Chandra Halder 
(5) Shri Karpoori Thakur 
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(6) Shri Shibban Lal Saksena 
(7) Shri Nathuram Mirdha 

Chaudhuri Charan Singh replied to the debate. 

\ 
. 
,. 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

Clause 2 was adopted, as amended. 
Clause 3 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by 

Chaudhuri Charan Singh. 
The motion was adopted and the Bill, as amended, was passed. 
(u) The Delhi Administration (Amendment) Bil~ 1977 
The motion for consideration of the Bill was moved by Chaudhuri 

Charan Singh. 
The ,following Members took part in the debate:-

(I) Dr. Henry Austin 
(2) Shri Vijay Kumar Malhotra 
(3) Shri Brahm Perkash 
(4) Shri K. Lakkappa 
(5) Shri Shiv Narain Sarsonia 
(6) Shri Kishore Lal 

Chaudhuri Charan Singh replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Claus~ 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Chaudhuri Charan 

Singh. 
The motion was adopted and the Bill was passed. 

(iii) The Disputed Elections (Prime Minister and Speaker) Bill, 1977 

The motion for consideration of the Bill was moved by Shri Shanti 
Bhushan. 

The following Members took part in the debate:-
(1) Shri O. V. Alagesan 
(2) Shri H. V. Kamath 
(3) Shri Somnath Chatterjee 
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(4) Shri Harikesh Bahadur 
(5) Shri Sheo Narain 

Shri Shanti Bhushan replied to the debate. 
The motion for consideration was adopted and cIause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 28 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Shanti Bhushan. 
The motion was adopted and the Bill was passed. 
(iv) The Food Corporations (Amendment) Bill, 1977, al' passed by 

Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri Parkash Singh Badal. 

The following Members took part in the debate:-
( 1) Shri Annasahib p, Shinde 
(2) Shri Samar Guha 
(3) Shri K. Lakkappa 
(4) Shri Ugrasen 
(5) Shri K. Suryanarayana 
( 6 ) Shri Shyamaprasanna Bhattacharyya 
( 7 ) Shri Chitta Basu 

Shri Parkash Singh Badal replied to the debate. 

The motion for consideration was adopted and clause-by..clause COD-
slderation of the Bill was taken up, 

Clauses 2 and 3 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Parkash Singh 

Badal. 

The motion was adopted and the Bill was passed. 

16. Statutory Resolution-Adopted -
Shri Parkash Singh Badal moved the following Resolution:-----

"Whereas the Government of Tamil Nadu have guaranteed the re-
payment in r-espect of the Central Cooperative Banks and the 
Tamil Nadu State Cooperative Bank, the Maximum limit of 
Short Term Credit, Medium Term Credit and Medium Term 
Conversion loans to the extent of Rs. 3,870.00 lakhs in the 
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on 
Government of Tamil Nadu, Cooperation Department G.O.Ms.~ 
No. 321, Cooperation. dated 30-6-1971; 

And whereas it is considered necessary to increase the maximum 
guanntee limit in respect of the Central Cooperative Banks and 
the Tamil Nadu State Cooperative Bank to the exent of 
Rs. 6,115.00 lakhs; 

And whereas the Tamil Nadu Legislative Assembly has been dis-
solved. the Lok Sabha hereby resolve that the Government of 
Tamil Nadu may increase tbe limit of guarantee in respect of 
the Central Cooperative Banks and the Tamil Nadu State 
Cooperative Bank to the extent of Rs. 6,115·00 lakhs as re.-
quired under section 73-D of the Tamil Nadu Cooperative 
Societies Act, 1961 (Tamil Nadu Act 53 of 1961)." 

The following Members took part in the debate:-
( 1) Shri O. V. Alagesan 
(2) Sbri M. Kalyanasundram 

Shri Parkash Singh Badal replied to the debate. 
The Resolution was adopted. 
(Lok Sabha adjourned sine die at 8.22 P.M.) 

S. L. SHAKDHER, 
/' Secretary-General. 
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